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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION 

No:  T2_\i.sr\i/RG/LP Dated: 3 .10.2024 

It is hereby notified that vide High Court Order Dated 21 .10.2024 

Mr. Aadil Mushtaq 
SIO Mushtaq Ah Itoo 
RIO Hillar Itoo Mohalla, Arhama Tehsil Kokernag District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-800-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

 

(. 
(Registrar Adminitration) 

No: . IRG/LP Dated 3.1O.2O24 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Aadil Mushtaq, Advocate 

for information and necessary action. 

(Registrar Admuiistratuofl) 



(Registrar Adminitration 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTI FICATION  

No:3 jjRG/LP Dated: 3 .10.2024 

It is hereby notified that vide High Court Order Dated 21.10.2024 

Mr. Aaqib Ahmad Mir 
SIO Mohd Maqbool Mir 
RIO Mir Mohalla Hardu Aboora Tehsil Kawarhama District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-801-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

No: IRG/LP Dated 3.1O.2O24 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Aaqib Ahmad Mir, Advocate 

for information and necessary action. 

- 

(Registrar Adninistration) 

'fr 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: _ti /RG/LP Dated: .10.2024 

It is hereby notified that vide High Court Order Dated 21.10.2024 

Ms. Afreena Ara 
DIO Anaitullah Lohar 
RIO Pathan Mohalla, Shadipora Tehsil Drugmulla District Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-802-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before.  

By Order 
4 

(Registrar Adminitration 

No: 4L-S )_ /RGILP Dated 3 .10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Afreena Ara, Advocate 

for information and necessary action. 

1 .  

(Registrar Admiiistration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: So1 2LL\ IRGILP Dated: 3 .10.2024 

It is hereby notified that vide High Court Order Dated 21 .10.2024 

Mr. Adil Hussain Dar 
S/O Reyaz Ahmad 
RIO Kurigam Tehsil Qazigund District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-803-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
L---' Y- 

\ )- 5 ' 

(RegisfrarrAdn inistration) 

No: 2- IRGILP Dated .10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Adit Hussain Dar, Advocate 

for information and necessary action. 

-- 
\- I 

(Registrar Administration) 
Y 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: iS4 _2\IRGILP Dated: 2  .10.2024 

It is hereby notified that vide High Court Order Dated 21 .1 0.2024 

Ms. Akhtar Jan 
DIO Mohammad Yousuf Sheikh 
RIO Chak Brath Tehsil Bemai Zaingeer District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-804-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order — 

(Registrar Administration) 
2;,  

No: -L/RGILP Dated 2T.1O.2O24 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Akhtar Jan, Advocate 

......for information and necessary action. 

(Registrar Açministration) q 



the next issue of 

for uploading on 

information and 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  ).s4
\ 

)---'1 IRGILP Dated:  U .10.2024 

It is hereby notified that vide High Court Order Dated 21.10.2024 

Ms. Asia Saif Chechi Gujjar 
DIO Saifudin Chechi Gujjar 
RIO Hoolie, Lone Harie, Tehsil Kralpora District Kupwara 
has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-805-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  
5; 

By Order 

(Registrar Admiiistration) 

No: /RGILP Dated ?3 .10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for 

also keeping record of the same. 
7. Ms. Asia Saif Chechi Gujjar, Advocate 

for information and necessary action. 

- 

(Registrar Admiristration) 



tration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION 

No: /RG/LP Dated: ?_J .10.2024 

It is hereby notified that vide High Court Order Dated 21 .10.2024 

Ms.Anum Bashir 
D/O Bashir Ahmad Tell 
RiO Jalalabad Adipora Tehsil Sopore District Baramulla 
has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-806-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

(Registrar Admin 

No: /RGILP Dated )3.1O.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms.Anum Bashir, Advocate 

for information and necessary action. 

(Registrar Admirstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKII AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION 

No: /RG/LP Dated:  3 .10.2024 

It is hereby notified that vide High Court Order Dated 21.10.2024 

Ms. Ayman Guizar 
D/O Guizar Ahmad 
RIO Pazilpora Tehsil & District Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-807-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

(Registrar Admiçistrr''' 

No: /RG/LP Datedj.1O.2O24 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Ayman Guizar, Advocate 

for information and necessary action. 

(Registrar Ad 

C 

inistration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  S\ '-\ /RG/LP Dated: .2. .10.2024 

It is hereby notified that vide High Court Order Dated 21 .1 0.2024 

Ms. Bisma Au 
D/O Au Mohammad Wagay 
RIO Chopan Mohalla Akhal Tehsil Kangan District Ganderbal 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-808-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

D' -'  ---- y rer 2 

(Registrar Admi?istration) 

No: -k\c - IRG/LP Dated )3.1O.2O24 6k- 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Bisma Au, Advocate 

for information and necessary action. 

(RegistrAdmi1iStratiOfl) 
V 



10 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTI FICATION  

No: )-t)1 IRGILP Dated: 13 .10.2024 

It is hereby notified that vide High Court Order Dated 21.10.2024 

Ms. Bazilla Muzaffar 
D/O Mohammad Muzaffar Bhat 
RIO Mughal Mohalla Chattabal Tehsil & District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-809-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

(Registrar AdmInistration) 

No: LC/RGILP Dated  )3 .10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Bazilla Muzaffar, Advocate 

for information and necessary action. 

- 
(Registrar Administration) 

A--  - 



- 
(Registrar Administration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: 2 LJ1 /RG/LP Dated: 1_ .10.2024 

It is hereby notified that vide High Court Order Dated 21 .10.2024 

Ms. Beenish Habib 
D/O Pir Habib Ulla 
RIO Pir Mohalla Awoora Tehsil Kupwara District Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-810-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: 
 cs i )-:L1 /RG/LP Dated: 23 .10.2024 

It is hereby notified that vide High Court Order Dated 21.10.2024 

Ms. Faiza Hafiz Masoodi 
DIO Hafiz Ullah Masoodi 
RIO Upper Soura Tehsil Eidgah District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-811-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

(RegistraiAdminstration),  

No: IRG/LP Dated 211O.2O24 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Faiza Hafiz Masoodi, Advocate 

......for information and necessary action. 

(Registrar Admin 

.E.- - 

stration) 
/ 4,_- 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  )-SS-\ \22\/RG/LP Dated: )_3 .10.2024 

It is hereby notified that vide High Court Order Dated 21.10.2024 

Ms. Famida Akhtar 
DIO Ab Qayoom Khan 
RIO Chamaiwas Tehsil Banihal District Ramban 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-812-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

(Registrar Adminu tration) 

No: /RGILP Dated .10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Famida Akhtar, Advocate 

for information and necessary action. 

(Registrar Administration)j , 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: c\ IRGILP Dated: i 3 .10.2024 

It is hereby notified that vide High Court Order Dated 21 .10.2024 

Mr. Fayaz Ahmad Shiekh 
SIO Gh. Nabi Shiekh 
RIO Shmasabad Bemina Tehsil Khas District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-813-2 024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

(Registrar 

No: Dated 3.1O.2O24 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Fayaz Ahmad Shiekh, Advocate 

for information and necessary action 

(Registrar Administration) 

—\ 

dministraton) 



çA/- 

F-Th - 

(Registrar Admipistration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: 1t2J1RG/LP  

It is hereby notified that vide High Court Order Dated 21.10.2024 

Ms. Fariah Farooq Shah 
DIO Mohammad Farooq Shah 
RIO Rawalpora, Fair Banks Colony Tehsil Chanapora Natipora Distict 
Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-814-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  
I 

By Order c 
F-) 

(Registrar Admic!istration) 

No:\—U IRG/LP Dated 2)  .10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Fariah Farooq Shah, Advocate 

for information and necessary action. 

Dated: ) .10.2024 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION 

No:  —SS( 
\ 

2A2)-IRGILP Dated: )) .10.2024 

It is hereby notified that vide High Court Order Dated 21.10.2024 

Ms. Gulnaz 
DIO Hifazal Hassan 
R/O Hadoora Alustang Tehsil & District Ganderbal 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-815-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
. 

(Registrar Admi 

No: \ /RGILP Dated .10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Gulnaz, Advocate 

for information and necessary action. 

(Registrar Administration) , , 
L:- 

I 
O'J 

i strati on 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKII AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: )-'s'Q /RG/LP Dated:2? .10.2024 

It is hereby notified that vide High Court Order Dated 21 .10.2024 

Ms. Sehrish Hakim 
DIO Hakim Showkat All 
RIO Baghwanpora La! Bazar Tehsil North Srinagar (Eidgah) District 
Sringar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-816-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order \ 
- 

(Registrar Adminjstration)1  

No:T\ 3 IRG/LP Dated )-. 10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Sehrish Hakim, Advocate 

for information and necessary action. 

(gistrar Admiristration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION 

No: -\ TL_'I IRGILP Dated: L3 .10.2024 

It is hereby notified that vide High Court Order Dated 21.10.2024 

Ms. Humaira Bashir 
D/O Bashir Ahmad Rather 
RIO Manigam Tehsil Lar District Ganderbal 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-817-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

(Registrar Adminitration) 

No: 1i --9T1 /RGILP DatedD.2 .10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Humaira Bashir, Advocate 

......for information and necessary action. 

\\ 

(Registrar Adminitration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: \-2-'i IRGILP Dated: 2-3 .10.2024 

It is hereby notified that vide High Court Order Dated 21.10.2024 

Ms. Humaira Jan 
D/O Fayaz Ahmad Bhat 
RIO Namblabal Tehsil Pampore District Puiwama 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-818-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

(Registrar Adminitration) 

No: /RG/LP Dated 2.3.10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Puiwama. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Humaira Jan, Advocate 

......for information and necessary action. 

(Registrar Adminstration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION 

No: 211 /RG/LP Dated: .10.2024 

It is hereby notified that vide High Court Order Dated 21 .10.2024 

Ms. Ishrat Farooq 
D/O Farooq Ahmad Mir 
RIO Tumina Tehsil Trathpora District Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-819-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

(Registrar Administration) 

No: 1 e i /RG/LP Dated 23.10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Ishrat Farooq, Advocate 

......for information and necessary action. 

(Registrar Administration 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  2_ç 2 2") IRGILP Dated: 2_3 .10.2024 

It is hereby notified that vide High Court Order Dated 21 .10.2024 

Ms. Jameela Bano 
D/O Khanizaman Tonooly Gojar 
RIO Haiwadi Aragam Tehsil & District Bandipora 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from ClD. His/her name has been entered under serial 

No.JK-820-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

(Registrar Admiristration) 

/RG/LP Dated &1O.2O24 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Bandipora. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Jameela Bano, Advocate 

for information and necessary action. 

-- p 

(Fegistrar Admil?istration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  -4 c_i .-C) IRGILP Dated: 2J .10.2024 

It is hereby notified that vide High Court Order Dated 21.10.2024 

Ms. Khushbu 
D/O Showkat Hussain 
RIO Shaheed Gunj Near Neelam Cinema Tehsil & District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-821-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

(Registrar Administration) 

No: T2J /RGILP Dated 23  .10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Khushbu, Advocate 

for information and necessary action. 

(Registrar Adm 

/ 

nistration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKII AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  -S  /RG/LP Dated: -3 .10.2024 

It is hereby notified that vide High Court Order Dated 21 .10.2024 

Ms. Mesbha Guizar 
D/O Guizar Ahmad Ganie 
RIO Imoh Achabal Tehsil & District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-822-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
r 

(Registrar Administration) 

No:\ IRGILP Dated3 .10.2024 £— 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Mesbha Guizar, Advocate 

for information and necessary action. 

(Registrar Administration) 
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HIGH COuRT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: LtL/RG/LP Dated: 23  .10.2024 

It is hereby notified that vide High Court Order Dated 21.10.2024 

Mr. Mohammd Waseem 
S/O Ab Gani Sofi 
RIO Panjipora, Sopore Tehsil Khoie District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-823-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

(Registrar Adminitration) 

No: 33 IRG/LP Dated 23.10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Mohammd Waseem, Advocate 

for information and necessary action. 

(Registrar Admiation) 



- 'r 

(Registrar Admiiistration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION 

No: IRGILP Dated: L3 .09.2024 

    

It is hereby notified that vide High Court Order Dated 21 .10.2024 

Mr. Mohd Aslam Khatana 
S/O Gulab U Din Khatana 
RiO Baniya Mohalla Chotipora Heerpora Tehsil & District Shopian 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-824-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souaht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

(Registrar Admi istration), 

No: \\ L1..'—\1 IRG/LP Dated -3 .10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Shopian. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Mohd Aslam Khatana, Advocate 

......for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  )_\ \ )- L' /RG/LP Dated: 2i .10.2024 

It is hereby notified that vide High Court Order Dated 21 .10.2024 

Mr. Mohammad Navaid Khan 
SIO Bashir Ahmad Khan 
RIO Dever Anderbug Lolab Tehsil Sogam District Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-825-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

(Registrar 

No: "V'\ - -V\ IRG/LP Dated )J1O.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Mohammad Navaid Khan, Advocate 

for information and necessary action. 

(Registrar Adminitration) r , 
-/ ? 

-Th 

minitration) 



.1 
(Registrar Administration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: 1S 1 )J'—i IRGILP Dated: ') .10.2024 

It is hereby notified that vide High Court Order Dated 21 .10.2024 

Mr. Mujtaba 
SIO Sheikh Asgar 
RIO Groung, Choskore Tehsil & District Kargil 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-826-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

No: 'k'\ k- $-\ IRGILP Dated)_j .10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kargil. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kargil. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Mujtaba, Advocate 

for information and necessary action. 

(Registrar Administration) 
I /i 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION 

No: )- IRGILP Dated: ~_3 .10.2024 

It is hereby notified that vide High Court Order Dated 21 .10.2024 

Ms. Mehak Jan 
D/O Ghulam Rasool Najar 
RIO Khaipora Bala Tehsil Tangmarg District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-827-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

(Registrar Admiristration) 

No: IRG/LP Dated .10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Mehak Jan, Advocate 

......for information and necessary action. 

(Registrar Administration) 
I 



(Registrar Admnistratio 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: IRGILP Dated: .10.2024 

It is hereby notified that vide High Court Order Dated 21 .10.2024 

Ms. Maria Jan 
DIO Ghulam Mohammad Waza 
RIO Laderwan Tehsil Trehgam District Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-828-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

No: IRG/LP DatecA .10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Maria Jan, Advocate 

......for information and necessary action. 

- : 

(Registrar Adpiinistration) 



(Registrar Admin stration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKJI AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: '\) 'si'1  IRGILP Dated: 1 .10.2024 

It is hereby notified that vide High Court Order Dated 21 .10.2024 

Ms. Nelofar Abdullah 
D/O Mohmad Abdullah Bhat 
RIO Hardutooru Tehsil & District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from ClD. His/her name has been entered under serial 

No.JK-829-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

No:T4 IRG/LP Dated 1.10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the noxt issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Nelofar Abdullah, Advocate 

for information and necessary action. 

\ 

(Registrar Admuiustratuon) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION 

No: 2 \ IRGILP Dated: 1-'-'i  .10.2024 

It is hereby notified that vide High Court Order Dated 21.10.2024 

Mr. Owais Amin Lone 
SIO Mohammad Amin Lone 
RIO Lone Mohalla Near Masjid Zungalpora Tehsil Pehloo District 
Kulgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-830-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

(RegistraiAdmnistration 

No: -k? IRG/LP Dated2 .10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Owais Amin Lone, Advocate 

for information and necessary action. 

I 

(Registrar Adriinistration), 



istration) 

Tk 
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HIGH COURT OF JAMMU & KASHMIR ANT) LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  '~ Lc.7 /RG/LP Dated: 2t1 .10.2024 

It is hereby notified that vide High Court Order Dated 21 .10.2024 

Mr. Parvaiz Ahmad Najar 
S/O Bashir Ahmad Najar 
RIO Wanihama Tehsil Beerwah District Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-831-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional IicenceIenrolIment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

(Registrar Admi 

No:' kk IRGILP Dated)-tj .10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Parvaiz Ahmad Najar, Advocate 

for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKJI AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  21-' &\TNi IRGILP Dated: )— .10.2024 

It is hereby notified that vide High Court Order Dated 21 .10.2024 

Mr. Rizivan Bashir Bhat 
SIO Bashir Ahmad Bhat 
RIO Onagam Tehsil & District Bandipora 
has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-832-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

(Registrar Admiiistration), 

No: IRG/LP Dated) '1.10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Bandipora. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Rizivan Bashir Bhat, Advocate 

......for information and necessary action. 

— )Ji 

(Registrar Admiiistration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: IRGILP Dated: .10.2024 

It is hereby notified that vide High Court Order Dated 21.10.2024 

Ms. Rahana Bano 
DIO Sadiq Hussain Mangral 
RIO Nambla Tehsil Un District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-833-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
-\ o 

(Registrar dminJstration) 

No: - IR GIL P Dated )-'-- .10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Rahana Bano, Advocate 

for information and necessary action. 

\ 
- 

(RegistrarAdministrati . n) 



-i (Al' 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  )-fl .. t  )_'- IRGILP Dated: )--' .10.2024 

It is hereby notified that vide High Court Order Dated 21 .10.2024 

Mr. Riyaz Ahmad Bhat 
S/O Gulam Mohmad Bhat 
RIO Burzahama Hazratbal Tehsil North (khas) District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-834-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

(Registrar Administration) 

No:' Th\c-2-i /RG/LP Dated 7I .10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Riyaz Ahmad Bhat, Advocate 

for information and necessary action. 

N 

(Registrar Administration) i 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: Ji /RG/LP Dated: .10.2024 

It is hereby notified that vide High Court Order Dated 21.10.2024 

Mr. Rahil Akbar 
Sf0 Mohammad Akbar Magry 
RIO Kandi Khass Tehsil Handwara District Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-835-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
1 131 C 

(Registrar Admiçiistration 

No:\\ -.- \\s IRG/LP Dated? t/.lO.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for 

also keeping record of the same. 
7. Mr. Rahil Akbar, Advocate 

for information and necessary action. 

the next issue of 

for uploading on 

information and 

'-Th 

(Registrar A  ministration) 



By Order 
____ 

(Registrar Admipistration) 

c 

(Registrar Adm 

/ 

istration) .,r/ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKII AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: )-1IRGILP Dated: .10.2024 

It is hereby notified that vide High Court Order Dated 21.10.2024 

Ms. Roziya Bashir 
D/O Bashir Ahmad Paray 
RIO Khushi Pora HMT Tehsil Shaltang District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-836-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before.  

No:T\\\ -\ /RG/LP Dated .10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Roziya Bashir, Advocate 

for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: *)-'\/RG/LP Dated: .10.2024 

It is hereby notified that vide High Court Order Dated 21.10.2024 

Ms. Rafiya Nazir 
DIO Nazir Ahmad Sheikh 
RIO Check I Kawoosa Narbal Tehsil Narbal District Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-837-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

(Registrar Admin)stration) 

No:\—\ IRG/LP Dated )-'1.10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Rafiya Nazir, Advocate 

......for information and necessary action. 

(Registrar Admin)stratiOfl) , 



stration) (Registrar Admi 
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HIGH COURT OF JAMMU & KASHM1R AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: 2-cL'\ \ s2- /RG/LP Dated: 1- .10.2024 

It is hereby notified that vide High Court Order Dated 21.10.2024 

Mr. Shabir Ahmad Khan 
SIO Gh Mohd Khan 
RIO Saidpora Tehsil Dangerpora District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-838-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

No: IRGILP Dated 7-  1 .10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for 

also keeping record of the same. 
7. Mr. Shabir Ahmad Khan, Advocate 

for information and necessary action. 

the next issue of 

for uploading on 

information and 

(Registrar Ad inistration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  ')- )- \) c2—'1 /RG/LP Dated:1 '- .10.2024 

It is hereby notified that vide High Court Order Dated 21 .10.2024 

Mr. Suhaib Ahmad Mir 
Sf0 Javaid Ahmad Mir 
RIO Gulbagh Parimpora, Tehsil Shalteng District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-839-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

(Regis ar Administration) 

No: IRG/LP Dated :10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for 

also keeping record of the same. 
7. Mr. Suhaib Ahmad Mir, Advocate 

for information and necessary action. 

/ 

the next issue of 

for uploading on 

information and 

A 

(Registrar Adminitratiofl) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  -;Q'\ C)2j IRGILP Dated: ) / .10.2024 

It is hereby notified that vide High Court Order Dated 21 .1 0.2024 

Ms. Shayista Mushtaq 
D/O Mushtaq Ahmad Kutroo 
RIO Amberpora Tarzoo, Sopore Tehsil Khoie District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-840-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

(Registrar Admini -tration 

No:\'P\\?) \\ /RG/LP Dated )i .10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for 

also keeping record of the same. 
7. Ms. Shayista Mushtaq, Advocate 

for information and necessary action. 

the next issue of 

for uploading on 

information and 

(Registrar Admi 

g 

istration) 
r----  Ii" U 

C 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKJI AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: Qctj IRGILP Dated: T?j .10.2024 

It is hereby notified that vide High Court Order Dated 21 .10.2024 

Ms. Saika Rashid 
DIO Ab Rashid Gojri 
RIO Chichilora Dilarpora Tehsil Kawarhama District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-841-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

(Registrar Admistration 

No: 3-- 1 IRG/LP Dated.1O.2O24 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Saika Rashid, Advocate 

for information and necessary action. 

(Registrar AdmnistratiOn) 
I 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION 

No: )-o -/IRGILP Dated: .10.2024 

It is hereby notified that vide High Court Order Dated 21 .10.2024 

Ms. Shaziya Bashir 
D/O Bashir Ahmad Chohan 
RIO Tuiwari Magam Tehsil Handwara District Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-842-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

(Igistir Ad 

No: 1 2)-f iIRG/LP Dated '?-j1O.2O24 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Shaziya Bashir, Advocate 

for information and necessary action. 

By Order 
) L' 

inistrationi 

______
-\(' - _______ 

(Registrar Adipinistratiofl) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  _\   /RG/LP Dated: '1 .10.2024 

It is hereby notified that vide High Court Order Dated 21 .10.2024 

Ms. Shugufta Rashid 
DIO Abdul Rashid Bhat 
RIO Repora Tehsil Lar District Ganderbal 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-843-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

(Registrar Administration) 

No: - IRGILP Dated )- 10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in 

Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for 

also keeping record of the same. 
7. Ms. Shugufta Rashid, Advocate 

for information and necessary action. 

the next issue of 

for uploading on 

information and 

(Registrar A 

- 

ministration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  2TFJ c\ 
-1--' /RG/LP Dated: 

-'J
.10.2024 

It is hereby notified that vide High Court Order Dated 21.10.2024 

Mr. Sahil Lateef Aahanger 
SIO Mohammad Lateef Aahanger 
RIO Changoo Doru Tehsil Doru District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-844-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

(Registrar Admi 

No: Lk1 tb-1 1 IRG/LP Dated )_-.1O.2O24 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Sahil Lateef Aahanger, Advocate 

for information and necessary action. 

istration)1  

(Registrar Ad 

- 

inistration). 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: 2cc1  c 2--'1 /RG/LP Dated: )— .10.2024 

It is hereby notified that vide High Court Order Dated 21 .10.2024 

Ms. Sabreena Mushtaq 
DIO Mushtaq Ahmad 
RIO Baghi Nand Singh Chattabal Tehsil & District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-845-2 024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order - 
' .--)o-' 

(Registrar Ad m i pistration) 
- 

j _—F 

No: 1 1 —=1EL'RGILP Dated —1.1O.2O24 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Sabreena Mushtaq, Advocate 

......for information and necessary action. 

cv 
- 

(Registrar AcminiratiOfl) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKU AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: jIRGILP Dated: .10.2024 

It is hereby notified that vide High Court Order Dated 21.10.2024 

Ms. Shafaq Mushtaq 
D/O Mushtaq Ahmad Tell 
RIO Sadrabal Tehsil Srinagar South District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-846-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

(Registrar Administration 

J2 
No: 1 -tcPIRGILP Dated ).1O.2O24 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Shafaq Mushtaq, Advocate 

for information and necessary action. 

(Registrar Adninisttiofl)j , 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  \JS9t 2-U2JJ/RG/LP Dated: .10.2024 

It is hereby notified that vide High Court Order Dated 21 .10.2024 

Ms. Sumreen Yousaf 
DIO Mohammad Yousaf Lone 
RIO Bijhama Towheed Mohalla Tehsil Boniyar District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-847-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

(Registrar Admipistration) 

No: /RG/LP Dated .10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Sumreen Yousaf, Advocate 

for information and necessary action. 

— -\ 

(Registrar Admipistration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKII AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION 

No: /RG/LP Dated: .10.2024 

It is hereby notified that vide High Court Order Dated 21 .10.2024 

Ms. Suraiya Nazir 
D/O Nazir Ahmad Dar 
RIO Nowgam Banapora Tehsil Chanapora District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-848-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
. \___-_ -a- 

(Registrar Admi9istration)(  

No: Dated' ).1O.2O24 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Suraiya Nazir, Advocate 

for information and necessary action. 

F-) 

(Registrar Adpiinistration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  ')- cY\ c1 IRGILP Dated: .10.2024 

It is hereby notified that vide High Court Order Dated 21.10.2024 

Ms. Sania Sfi 
D/O Bashir Ahmad Sofi 
RIO Amberpora Tarzoo Tehsil Khoie District Bramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-849-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
a 

(Registrar Admiristration).  

:-- v1  

No: (TL1 (0 IRG/LP Dated .10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Sania Sfi, Advocate 

for information and necessary action. 

/ 

F-) .  

(Registrar AdmU,istratiOfl) 



(Registrar AdminIsrdLuurI,,. 

6V 
-- )_' 1 

/ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: IRGILP Dated:)- .10.2024 

It is hereby notified that vide High Court Order Dated 21 .10.2024 

Mr. Shadab Ahmad Khuroo 
SIO Ayub Ahmad Khuroo 
RIO Doabgah Achabal Tehsil Watergam Rafiabad District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-850-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

No: U /RGILP Dated )—/.1O.2O24 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Shadab Ahmad Khuroo, Advocate 

......for information and necessary action. 

(Registrar Administration) 
p 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTI FICATION  

No: '_çc\ç 
\-—'i IRGILP Dated: 1'j .10.2024 

It is hereby notified that vide High Court Order Dated 21.10.2024 

Mr. Syed Sohail 
SIO Syed Hassan 
RIO Wahabpora Tehsil & District Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-851-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

(RegistraiTAdmiristration)(1  

No:'icS(@ — /RGILP Dated 3J.1O.2O24 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for 

also keeping record of the same. 
7. Mr. Syed Sohail, Advocate 

for information and necessary action. 

the next issue of 

for uploading on 

information and 

cm 
(Registrar Ad 

-J 

inistratiofl) .tcI 

Iu 

/ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: Q\ )cL1RG/LP Dated: D- '- .10.2024 

It is hereby notified that vide High Court Order Dated 21 .10.2024 

Ms. Taqwa Gui 
D/O Gulam Mohd Bhat 
RIO Zaina Kadal, Gurgari Mohaila Tehsil Srinagar South District 
Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-852-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

(Registrar Admunistration) 

No: IRGILP Dated .10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Taqwa Gui, Advocate 

for information and necessary action. 

\ 

(Registrar Admhiisttiofl) 



(RegistraIAdmniStratiOfl) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: )-n 2-2-j IRGILP Dated: .10.2024  

It is hereby notified that vide High Court Order Dated 21.10.2024 

Mr. Tufail Ayoub 
SIO Mohd Ayoub Nassir 
RIO Kralpora, Mukdam Mohalla Tehsil B.K.Pora District Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-853-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
)v ) 

(Registrar Adminstration) 

No: L- IRG/LP Dated .10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Tufail Ayoub, Advocate 

for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: Dated: .10.2024 

It is hereby notified that vide High Court Order Dated 21.10.2024 

Ms. Tabiya Guizar 
D/O Gulzar Ahmad Dar 
RIO Bagati Kanipora, Gousia Colony Tehsil B.K.Pora District Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-854-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

(Reg istraiAd m i istration) 

No: r7-t ç IRG/LP Dated2-1 .10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Tabiya Gulzar, Advocate 

for information and necessary action. 

(Registrar Adm 

CAt 

istration) Q 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: -\) (Y)_  IRGILP Dated: .10.2024 

It is hereby notified that vide High Court Order Dated 21 .10.2024 

Mr. Ubaid Majeed 
S/O Ab Majeed Mir 
RIO Rakhi Gundmancher Tehsil Sogam District Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional ILL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-855-2024  in the roll of Advocate maintained by this Registry. 

The renewallextension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

No: z$1JRGILP Dated .10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for 

also keeping record of the same. 
7. Mr. Ubaid Majeed, Advocate 

for information and necessary action. 

By Order 

 

- 

(Registrar Administration) 

the next issue of 

for uploading on 

information and 

- -'i'  

(Registrar Adninistration)0  
/ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  )- i- IRGILP Dated: J .10.2024 

  

It is hereby notified that vide High Court Order Dated 21 .10.2024 

Ms. Yesrub Shabir 
11/0 Shabeer Ahmad Zehri 
RIO 69, Al-Farooq Colony, Sanat Nagar Tehsil Chanapora Natipora 
District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-856-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
- 

(Registrar Administration) 
- 

No: S7 7—() IRGILP Dated 1J .10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Yesrub Shabir, Advocate 

for information and necessary action. 

1) 

(Registrar Ad  inistration) ( 



58 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: /RG/LP Dated: 7-'i .10.2024 

It is hereby notified that vide High Court Order Dated 21 .10.2024 

Ms. Zeerak 
D/O Farooq Ahmad Pattoo 
RIO Badoobagh Khanyar Tehsil Khanyar District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-857-2024  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

(Registrar Admin(stration) 

No:\ 'V - IR GIL P Dated 1. 10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for 

also keeping record of the same. 
7. Ms. Zeerak, Advocate 

for information and necessary action. 

the next issue of 

for uploading on 

information and 

 

(Registrar Adm istration) 
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HIGH COURT OF JAMMU & KASIIIVIIR AND LADAKfl AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  r2 \ /RG/LP Dated:  2\  .10.2024 

It is hereby notified that vide High Court Order Dated 21.10.2024 

Mr. Aadhar Gupta 
Sb Shri Rajeev Gupta 
Rio H.No. 29-A CIo Chand Building Last Morh main Road, Patel Nagar 
Gandhi Nagar, Tehsil & District Jammu. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.  JK-858-2024  in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht by the advocate before the date of expiry unless the absolutelfinal  

enrollment as an Advocateis ordered there before. 
'7 
/ 

By Order
Ass[stap4gstrar (L. P) 

No: IRG/LP Dated L\.1O2O24 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on th.e official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Aadhar Gupta, Advocate 

for information and necessary action. 

Assis
,
ant Registrar (L.P) 
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HIGH COURT OF JAMMU & KASIIMIR AND LAD AKEI AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OTI F I CAll ON  

No:  )- IRGILP Dated:  .10.2024 

It is hereby notified that vide High Court Order Dated 21.10.2024 

Mr. Abhay Gupta 
Sb Sh. Rakesh Gupta 
Rio H.No. 314/F, Lane No. 11, Near Jagat Resort, Shakti Nagar, Tehsil & 
District Jammu. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from ClD. His/her name has been entered under serial 

No.  JK-859-2024  in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht by the advocate before the date of expiry unless the absolutelfinal 

enrollment as an Advocate is ordered there before.  

By Order 

No: r2 /RG/LP Dated.j .10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jam mu 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Abhay Gupta, Advocate 

for information and necessary action. 

AssanlReg'istrar (L.P) 
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HIGH COURT OF JAMMU & KASIIMIR AND LADAKEI AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATION  

No: IRG/LP Dated:  .10.2024 

It is hereby notified that vide High Court Order Dated 21.10.2024 

Mr. Abhimanyu Sadhotra 
Sb Shri Sanjay Sharma 
Rio Village Khartyar, Maihar Road, P.O Garhi C/o Pushp Resort, Tehsil and 
District Udhampur. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.  JK-860-2024  in the roll of Advocates maintained by this Registry. 

The renewallextension of provisional licence/enrollment must be 

souqht by the advocate before the date of expiry unless the absolute/final 

enrollment as an Advocate is ordered there before.  

By Order 
Asistant e • istrar ( L.P) 

No: /RGILP Dated.1O.2O24 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Udhampur 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President District Bar Association, Udhampur. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Abhimanyu Sadhotra, Advocate 

for information and necessary action. 

As. istanfReistrar ( L.P) 



4 

HIGH COURT OF JANMIJ & KASIIMIR AND LAD AKLI AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: IRG/LP Dated:  -'  .10.2024 

It is hereby notified that vide High Court Order Dated 21.10.2024 

Mr. Abrar Ashraf 
S/oShriMohdAshraf 
Rio Takiya Magam, Tehsil-Kokernag and District Anantnag. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.  JK-861-2024  in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht by the advocate before the date of expiry unless the absolute/final 

enrollment as an Advocate is ordered there before.  

By Order 
Assista 

No: /R GIL P Dated \ 10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Anantnag 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issUe 

of Government Gazette. 
4. President District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Abrar Ashraf, Advocate 

for information and necessary action. 

Asistañt Registrar ( L.P) 



gistrar ( L.P) 

5 

HIGH COURT OF JAMM(J & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

N Oil F I CAT I ON  

No: /RGILP Dated: .10.2024 

It is hereby notified that vide High Court Order Dated 21 .10.2024 

Mr. Akarshan Magotra 
Sb Shri Gopal Krishan 
R/o Bain, Tehsil Chenani, District Udhampur 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

No.  JK-862-2024  in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought by the advocate before the date of expiry unless the absolutelfinal 

enrollment as an Advocate is ordered there before.  

By Order 
Ass 

No: 1RG/LP DatedT"\.1O.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Udhampur 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President District Bar Association, Udhampur. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Akarshan Magotra, Advocate 

for information and necessary action. 

As istant Registrar ( L.P) 



6 

HIGH COURT OF JAMMU & KASITMIR AND LABAJUI AT SRThtAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: IRGILP Dated: -k  .10.2024 

It is hereby notified that vide High Court Order Dated .21.10.2024 

Ms. Anjali Jasrotia 
Dlo Shri Nagar Singh 
R/o Village Janglote Tehsil and District Kathua. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.  JK-863-2 024  in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht by the advocate before the date of expiry unless the absolute/final  

enrollment as an Advocate is ordered there before.  

By Order 
gistrar ( L.P) 

 

Ass istait 

No:'k\\\  IRG/LP Dated2 .10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kathua 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President District Bar Association, Kathua. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Anjali Jasrotia, Advocate 

for information and necessary action. 

Asslsta'At Rgistrar ( L.P) 
, ( 
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HIGH COURT OF JAMMU & KASIIMIR AND LADAKH AT SR1]AGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: .\ IRG/LP Dated: 2\  .10.2024 

It is hereby notified that vide High Court Order Dated 21.10.2024 

Ms. Ankita Sharma 
D/o Sh. Adarsh Sharma 
R/o H.No. 6, Sam Enclave Marble Market, Trikuta Nagar, 
Tehsil and District Jammu. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

No.  JK-864-2024  in the roll of Advocates maintained by this Registry. 

The renewallextension of provisional licence/enrollment must be 

souqht by the advocate before the date of expiry unless the absolute/final 

enrollment as an Advocate is ordered there before. 

By Order 
Assstarit eçstrar ( L.P) 

No: R-$'RG/LP Dated L.1O.2O24 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Ankita Sharma, Advocate 

for information and necessary action. 

Asanegi trar ( L.P) 
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HIGH COURT OF JAMMU & KASIIMIR AND LADAKH AT SRJNAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: @) IRG/LP Dated:  2-'-  .10.2024 

it is hereby notified that vide High Court Order Dated 21 .10.2024 

Ms. Anshiya Sharma 
D/o Shri ArUn Kumar Sharma 
R/o H.No. 97, Basant Nagar, Paloura, Tehsil and District Jammu. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

No.  JK-865-2 024 the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht by the advocate before the date of expiry unless the absolute/final  

enrollment as an Advocate is ordered there before.  

By Order 
Asstañt Ristrar ( L.P) 

No: çC\\ /RG/LP Dated 2 '(.1O.2O24 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Anshiya Sharma, Advocate 

for information and necessary action. 

Asistanf )egétrar ( L.P) 
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HIGH COURT OF JAMMU & KASIIMIR AND LADAK[I AT SIUNAGALR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OTIF I CATI ON  

No: /RG/LP Dated:  ')\  .10.2024 

It is hereby notified that vide High Court Order Dated 21.10.2024 

Mr. Aryan Andotra 
Sb Shri Vinod Singh 
Rio Village Bhagthali, Tehsil and District Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 
Kashmir Bar Council provisionally for a period of one year from the date of 
issuance of this notification, subject to the verification of his/her Provisional /LL.B 
Degree Certificate from concerned University and verification of his/her character 
and antecedents from CID. His/her name has been entered under serial 
No.  JK-866-2024  in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought by the advocate before the date of expiry unless the absolute/final  

enrollment as an Advocate is ordered there before. 

By Order 

No: fl)j-  k /RGILP Dated .10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kathua 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President District Bar Association, Kathua. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Aryan Andotra, Advocate 

for information and necessary action. 

As stant Re'jistrar ( L.P) 



10 

HIGH COURT OF JAMM1J & KASHMIR AND LADAK}I AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

N Oil Fl CAll ON  

No:  2(\ IRGILP Dated:  \  .10.2024 

It is hereby notified that vide High Court Order Dated 21 .10.2024 

Mr. Ashih Choudhary 
Sb Shri Tarsem Lal 
Rio Village Sai Kalan, Tehsil Suchetgarh, District Jammu. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.  JK-867-2024  in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht by the advocate before the date of expiry unless the absolutelfinal 

enrollment as an Advocate is ordered there before.  

By Order 

Ass irtahi 

No: /RG/LP DatedL'j.1O.2O24 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Ashish Choudhary, Advocate 

for information and necessary action. 

Aiangistrar ( L.P) 

istrar ( L.P) 



11 

HIGH COURT OF JAMIVJIJ & KASIIMIR AND LADAKH AT SIUNAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  )-X /RGILP Dated:  2\\  .10.2024 

It is hereby notified that vide High Court Order Dated 21.10.2024 

Mr. AsifMehmood Mir 
Sb Shri Abdul Majid Mir 
Rio Village Mirpura, Tehsil Gundana and District Doda. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.  JK-868-2024  in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought by the advocate before the date of expiry unless the absolute/final 

enrollment as an Advocate is ordered there before.  

By Order 

No: - /RG/LP Dated\ .10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President District Bar Association, Doda. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. AsifMehmood Mir, Advocate 

for information and necessary action. 

Asstanegirar ( L.P) 



12 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  —" IRGILP Dated: )--. .10.2024 

    

It is hereby notified that vide High Court Order Dated 21 .10.2024 

Mr. Bin Yameen Firdous 
Sb Shri Yahaya Firdous 
Rio Ahmed Colony, Near City Hospital Bathindi, 
Tehsil Bahu District Jammu. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from ClD. His/her name has been entered under serial 

No.  JK-869-2024  in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought by the advocate before the date of expiry unless the absolute/final  

enrollment as an Advocate is ordered there before.  

By Order 
Astait R,gistrar ( L.P) 

No: — /RG/LP Dated .-'- .10.2024 

Copy forwarded to the: - 
1 Principal District and Sessions Judge, Jammu 
2 Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Bin Yameen Firdous, Advocate 

..for information and necessary action. 

Asista t,e.istrar( L.P) 
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HIGH COURT OF JAMMU & KASHMIR AN]) LADAKII AT SRLNAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATI ON  

No: ') /RG/LP Dated:  ) \  .10.2024 

It is hereby notified that vide High Court Order Dated 21.10.2024 

Mr. Brij Bhushan 
Sb Shri Subash Chander 
Rio Kamore, Tehsil-Ramgarh and District-Samba. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.  JK-870-2024  in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht by the advocate before the date of expiry unless the absolute/final 

enrollment as an Advocate is ordered there before.  

By Order 
Asaistrar ( L.P) 

No: - )2 /RGILP Dated 2 .10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Samba 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President District Bar Association, Samba. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6: Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Brij Bhushan, Advocate 

for information and necessary action. 

As istañtegtrar ( L.P) 
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HIGH COURT OF JAMMTJ & KASWUR AND LADAKFI AT S1UNAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* ** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: Dated: 
r

)\  .10.2024 

It is hereby notified that vide High Court Order Dated 21 .10.2024 

Mr. Danish Khatak 
Sb Shri Khalid Mehmood Khan 
R/o Ward No. 1, Mohra Bachhai, Tehsil Surankote and District Poonch. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.  JK-871.-2024  in in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

sought by the advocate before the date of expiry unless the absolute/final  

enrollment as an Advocate is ordered there before.  

By Order 
Astngistrar ( L.P) 

No: IRGILP Dated 2'-j .10.2024 

Copy forwarded to the: - 
1' Principal District and Sessions Judge, Poonch 
2 Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President District Bar Association, Poonch. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Danish Khatak, Advocate 

for information and necessary action. 

istrar ( L.P) 
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HIGH COURT OF JAMMIJ & KASBMIR AND LADAKH AT SIUNAGALR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: /RG/LP Dated: \  .10.2024 

It is hereby notified that vide High Court Order Dated 21.10.2024 

Mr. Danish 
Sb Shri Sanjeev Kumar 
R/o Ward No. 2, H.No. 3, Ranbir Singh Pura Near Geeta Bhawan Mandir 
Tehsil R.S Pura and District Jammu. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.  JK-872-2024  in in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht by the advocate before the date of expiry unless the absolute/final 

enrollment as an Advocate is ordered there before.  

By Order 
AssitEfnt Rgistrar ( L.P) 

No: )2- $k\  IRGILP Dated .10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Danish, Advocate 

for information and necessary action. 
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HIGH COURT OF JAMMIJ & KASFJMIR AND LADAKEI AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

N OTI Fl CATION  

/RG/LP bated:  .10.2024 

It is hereby notified that vide High Court Order Dated 21 .10.2024 

Ms. Dilsahib Kour 
D/o Shri Supinder Singh 
R/o Village Jasrota, Gurudwara Sahib lane, Tehsil and District Kathua. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional ILL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.  JK-873-2024  in in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht by the advocate before the date of expiry unless the absolute/final 

enrollment as an Advocate is ordered there before.  

By Order 

No: IRG/LP Dated .10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kathua 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President District Bar Association, Kathua. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Dilsahib Kour, Advocate 

for information and necessary action. 
/1 

Ass i5t2E istrar ( L.P) 
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HIGH COURT OF JAMM[J & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N Oil F I CAll ON  

No: /RG/LP Dated: .10.2024 

It is hereby notified that vide High Court Order Dated 21.10.2024 

Mr. Dishant Rana 
Sb Sh. Baldev Singh 
R/o Nagri Parole, Ward No. 10, Tehsil- Nagri Parole and District-Kathua. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.  JK-874-2024  in in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht by the advocate before the date of expiry unless the absolute/final 

enrollment as an Advocate is ordered there before. 

By Order 
Assiptár,t gistrar ( L.P) 

No: IRGILP Dated.1O2O24 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kathua 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President District Bar Association, Kathua. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Dishant Rana, Advocate 

for information and necessary action. 

Asistant éistrar ( L.P) 
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HIGH COURT OF JAMMIJ & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* ** 

PROVISIONAL 
ENROLLMENT 

N Oil F I CATI ON  

No:  L\ /RGILP Dated: .10.2024 

It is hereby notified that vide High Court Order Dated 21.10.2024 

Ms. Harshita Sharma 
D/o Sh. Romesh Kumar Sharma 
Rio Bhagat Mohalla Nai Basti Reasi Ward No. 5, Tehsil and District Reasi. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.  JK-875-2024  in in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licencelenrollment must be  

souqht by the advocate before the date of expiry unless the absolute/final 

enrollment as an Advocate is ordered there before.  

By Order 

 

Assitarit Ristrar ( L.P) 

No: *IRGILP Datecfl.1O.2O24 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Reasi 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President District Bar Association, Reasi. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Harshita Sharma, Advocate 

for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: )..4A1 /RG/LP Dated: .10.2024 

    

It is hereby notified that vide High Court Order Dated 21 .10.2024 

Ms. Hummera Firdous 
D/o Shri Yahaya Firdous 
Rio Ahmed Colony, Near City Hospital Bathindi, 
Tehsil Bahu District Jammu. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.  JK-876-2024  in in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht by the advocate before the date of expiry unless the absolute/final 

enrollment as an Advocate is ordered there before.  

By Order 
sista t Re.istrar ( L.P) 

No: '-\\c -- /RG/LP Dated -1  .10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website, 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Hummera Firdous, Advocate 

for information and necessary action. 

Ass istantrar ( L.P) 
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HIGH COURT OF JAMMU & KASBMIR AN]) LADAKII AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: IRGILP Dated: )"\ .10.2024 

   

It is hereby notified that vide High Court Order Dated 21.10.2024 

Ms. Irpriy Kour 
DIo Shri Inderjeet Singh 
Rio H.No. 360, Bakshi Nagar Tehsil and District Jammu. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.  JK-877-2 024  in in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought by the advocate before the date of expiry unless the absolute/final 

enrollment as an Advocate is ordered there before.  

By Order / 
Ass is istrar ( L.P) 

No: IRG/LP Dated f\\.1O.2O24 

Copy forwarded to the: - 
1 Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Irpriy Kour, Advocate 

for information and necessary action. 
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HIGH COURT OF JAMMIJ & KASIIMR AND LADAKH AT SRThAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  2\ /RG/LP Dated: .10.2024 

    

It is hereby notified that vide High Court Order Dated 21.10.2024 

Ms. Janvi Bhagat 
D/o Shri Tarsame La! 
Rio Village Alora P.O Sohanjana, Tehsil Mändal District Jammu. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.  JK-878-2024  in in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht by the advocate before the date of expiry unless the absolutelfinal 

enrollment as an Advocate is ordered there before.  

By Order 
Assitant Fegistrar ( L.P) 

No:  k22) IRGILP Dated .10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Janvi Bhagat, Advocate 

for information and necessary action. 

AssAst,ànt Registrar  ( L.P) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKFI AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

N OTI Fl CATION  

No: IRG/LP Dated:  .10.2024 

It is hereby notified that vide High Court Order Dated 21.10.2024 

Mr. Jatin Dogra 
Sb Sh. Ashok Kumar 
Rio H.No. 509, Nai Basti, Vijay Chowk, Tehsil Gadigarh District Jammu. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.  JK-879-2024  in in the roll of Advocates maintained by this Registry. 

The renëwalfextensjon of provisional licence/enrollment must be 

souqht by the advocate before the date of expiry unless the absolute/final  

enrollment as an Advocate is ordered there before.  

By Order
AssiaiitRe/istrar ( L.P) 

No: R' IRGILP Dated .10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Jatin Dogra, Advocate 

for information and necessary action. 

Asssta,nt Regtrar ( L.P) 



istrar ( L.P) S S ista 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATION  

No: /RG/LP Dated: 2. 3 .10.2024 

   

      

It is hereby notified that vide High Court Order Dated 21.10.2024 

Ms. Kaynat Anjum 
D/o Shri Shakil Ahmed 
R/o Gool, Tehsil Gool District Ramban. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.  JK-880-2024  in in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht by the advocate before the date of expiry unless the absolute/final  

enrollment as an Advocate is ordered there before.  

By Order 

No: IRG/LP Dated Ai  .10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Ramban 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President District Bar Association, Ramban. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Kaynat Anjum, Advocate 

for information and necessary action. 

Assist  

çr 

Registrar ( L.P) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKEI AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

N OTI F I CAll ON  

No:  1QL /RG/LP Dated: 'D\k  .10.2024 

It is hereby notified that vide High Court Order Dated 21.10.2024 

Mr. Keshiv Anthal 
Sb Sh. Gian Chand 
Rio Chenani near EDB Bank Ward No. 3, 
Tehsil Chenani and District Udhampur 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.  JK-881-2024  in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought by the advocate before the date of expiry unless the absolute/final 

enrollment as an Advocate is ordered there before.  

By Order 
Asstaht Ristrar ( L.P) 

No: et cIRG/LP Dated 2' .10.2024 

Copy forwarded to the: 
1. Principal District and Sessions Judge, Udhampur 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President District Bar Association, Udhampur. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Keshiv Anthal, Advocate 

for information and necessary action. 
V 

I f Jc( 
Assistant l3eJstrar ( L.P) 



25 

HIGH COURT OF JAMMU & KASHMIR AN]) LADAKH AT SRTNAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTI F I CATI ON  

No: /RG/LP Dated:  2"\  .10.2024 

It is hereby notified that vide High Court Order Dated 21 .10.2024 

Ms. Kimika Bhardwaj 
D/o Shri Anil Kumar 
R/o Ward No. 19, Lower Shiva Nagar, Tehsil and District Kathua. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.  JK-882-2024  in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht by the advocate before the date of expiry unless the absolute/final 

enrollment as an Advocate is ordered there before.  

By Order /"f\__ 
Ass istnt geistrar ( L.P) 

No: TAV/RG/LP  Dated T2'i.1O.2O24 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kathua 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President District Bar Association, Kathua. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Kimika Bhardwaj, Advocate 

for information and necessary action. 

Ass istan 
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HIGH COURT OF JAMMEJ & KASIIMIR AND LADAKH AT SRIJNAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: IRGILP Dated: .10.2024 

It is hereby notified that vide High Court Order Dated 21 .10.2024 

Mr. Krishna Uttam 
Sb Shri Subash Chander Sharma 
Rio H.No. 146, Ward No. 8, Khorinar, Tehsil Haveli and District Poonch. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.  JK-883-2024  in the roll of Advocates maintained by this Registry. 

The renewallextension of provisional licence/enrollment must be 

sought by the advocate before the date of expiry unless the absolute/final  

enrollment as an Advocate is ordered there before.  

By Order 
Assintégistrar ( L.P) 

No: /RGILP Dated2 .10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Poonch 
2 Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President District Bar Association, Poonch. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Krishna Uttam, Advocate 

for information and necessary action. 

AsjstfthtReistrar ( L.P) 
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HIGH COURT OF JUVJM1J & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: ' /RG/LP Dated: .10.2024 

It is hereby notified that vide High Court Order Dated 21.10.2024 

Mr. Maninder Singh 
Sb Tarlok Singh 
Rio Village Darap, near Gurdwara, Tehsil Jammu South and District Jammu. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.  JK-884-2024  in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht by the advocate before the date of expiry unless the absolute/final 

enrollment as an Advocate is ordered there before.  

By Order 
Assistant Rgistrar ( L.P) 

No: \ /RG/LP Dated'L .10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Maninder Singh, Advocate 

for information and necessary action. 

/ 

Asstajk eistrar ( L.P) 
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HIGH COURT OF JAMMLJ & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N Oil F I CATI ON  

No: IRGILP Dated: .10.2024 

It is hereby notified that vide High Court Order Dated 21.10.2024 

Ms. Manpreet Kour 
D/o Shri Lokinder Singh Ravi 
Rio H.No. 85 Ward No. 49, Chhanni Rama, Tehsil-Bahu and District-Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional ILL.B 

Degree Certificate from co.ncerned University and verification of his/her character 

and antecedents from ClD. His/her name has been entered under serial 

No.  JK-885-2024  in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licenceienrollment must be 

souqht by the advocate before the date of expiry unless the absolute/final 

enrollment as an Advocate is ordered there before.  

By Order 

No: ' — 'T2 IRG1LP DatecTL"\ 1O.2O24 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Manpreet Kour, Advocate 

for information and necessary action. 

Assistant Rdjistrar ( Li') 
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HIGH COURT OFJAMMU & KASHMIR ANJ) LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

N OTI Fl CATION  

No: /RG/LP Dated: .10.2024 

It is hereby notified that vide High Court Order Dated 21 .10.2024 

Ms. Manpreet Kour 
D/o Shri Rajinder Singh 
R'o 305/B Prem Nagar, New Plot, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 
Kashmir Bar Council provisionally for a period of one year from the date of 
issuance of this notification, subject to the verification of his/her Provisional /LL.B 
Degree Certificate from concerned University and verification of his/her character 
and antecedents from CID. His/her name has been entered under serial 
No.  JK-886-2024  in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought by the advocate before the date of expiry unless the absolute/final 

enrollment as an Advocate is ordered there before.  

By Order 
Assis istrar ( L.P) 

No: 2H2_ /RGILP Dated .10.2024 

Copy forwarded to the: - 
I Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Manpreet Kour, Advocate 

for information and necessary action. 

Assitant Reistrar ( L.P) 
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HIGH COURT OF JAMMU & KASHMLR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OTI Fl CATION  

No: /RG/LP Dated: l\  .10.2024 

It is hereby notified that vide High Court Order Dated 21 .10.2024 

Ms. Manvi Sharma 
D/o Shri Ajit Raj 
Rio Village Upper Fatwal P.O Chak Bana 
Tehsil-Bishnah and District-Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 
Kashmir Bar Council provisionally for a period of one year from the date of 
issuance of this notification, subject to the verification of his/her Provisional /LL.B 
Degree Certificate from concerned University and verification of his/her character 
and antecedents from CID. His/her name has been entered under serial 
No.  JK-887-2024  in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht by the advocate before the date of expiry unless the absolute/final  

enrollment as an Advocate is ordered there before.  

By Order 
Ass 

No: - /RG/LP Dated .10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4.. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Manvi Sharma, Advocate 

for information and necessary action. 

Assistant trar ( L.P) 
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HIGH COURT OF JAMM[J & KASHMR AND LADAKH AT SREAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

N OTI Fl CATION  

No: IRGILP Dated: .10.2024 

It is hereby notified that vide High Court Order Dated 21.10.2024 

Ms. Mefam Lamo 
D/ó Tsering Angchuk 
Rio Urbis, Rongdopa, Takniachik, Tehsil Khaltsi District Leh. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 
Kashmir Bar Council provisionally for a period of one year from the date of 
issuance of this notification, subject to the verification of his/her Provisional /LL.B 
Degree Certificate from concerned University and verification of his/her character 
and antecedents from CID. His/her name has been entered under serial 
No.  JK-888-2024  in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht by the advocate before the date of expiry unless the absolute/final  

enrollment as an Advocate is ordered there before.  

By Order 
Assistait Reistrar ( L.P) 

No: IRGILP Dated .2ij .10.2024 

Copy forwarded. to the: - 
1. Principal District and Sessions Judge, Leh 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President District Bar Association, Leh 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Mefam Lamo, Advocate 

for information and necessary action. 

AssistanIRegitrar ( L.P) 
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HIGH COURT OF JAMMU & KASHMIR AN) LADAKEI AT SR1NAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OTIF IC AT ION  

No:  1V) Dated: '2'\  .10.2024 

It is hereby notified that vide High Court Order Dated 21.10.2024 

Mr. Naman Jasrotia 
Sb Shri Avtar Singh Jasrotia 
R/o Village Seshwan Tehsil Chhan Rorian, District Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.  JK-899-2024  in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought by the advocate before the date of expiry unless the absolutelfinal 

enrollment as an Advocate is ordered there before.  

By Order
Assistar4 

No: /RG/LP Dated7_tç .10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kathua 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President District Bar Association, Kathua. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Naman Jasrotia, Advocate 

for information and necessary action. 

Ass istant J3e'istrar ( L.P) 

istrar ( L.P) 



By Order 
Assis ' istrar ( L.P) 
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HIGH COURT OF JAMMEJ & KASIIMIR AND LADAKH AT SRThTAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

N OT1 F I CATI ON  

No: /RG/LP Dated: .10.2024 

It is hereby notified that vide High Court Order Dated 21.10.2024 •  

Mr. Navdeep Singh Manhas 
Sb Sh. Bharat Bushan Singh 
R/o Village Smailpur, Tehsil Ban Brahmna, District Samba. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 
Kashmir Bar Council provisionally for a period of one year from the date of 
issuance of this notification, subject to the verification of his/her Provisional /LL.B 
Degree Certificate from concerned University and verification of his/her character 
and antecedents from OlD. His/her name has been entered under serial 
No.  JK-890-2024  in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht by the advocate before the date of expiry unless the absolute/final 

enrollment as an Advocate is ordered there before.  

No: 3\ - IRG/LP Dated .10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Samba 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President District Bar Association, Samba 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Navdeep Singh Manhas, Advocate 

for information and necessary action. 

Assan istrar ( L.P) 
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HIGH COURT OF JAMMU & KASHMIR AID LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

N OIl F I CATI ON  

No: IRGILP Dated: .10.2024 

It is hereby notified that vide High Court Order Dated 21 .10.2024 

Mr. Piyush Sharma 
Sb Sh. Prem Kumar Sharma 
Rio Village Sagrawat, Narian, Tehsil Darhal, District Rajouri 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 
Kashmir Bar Council provisionally for a period of one year from the date of 
issuance of this notification, subject to the verification of his/her Provisional /LL.B 
Degree Certificate from concerned University and verification of his/her character 
and antecedents from CID. His/her name has been entered under serial 
No.  JK-891-2024  in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht by the advocate before the date of expiry unless the absolute/final 

enrollment as an Advocate is ordered there before.  

By Order 
Ass istañt  Jégistrar ( L.P) 

No: -\ 4. IRGILP Dated 2t.1O.2O24 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Rajóuri 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President District Bar Association, Rajouri 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Piyush Sharma, Advocate 

for information and necessary action. 

Ass istat4t eg 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: /RG/LP Dated: 2-\  .10.2024 

It is hereby notified that vide High Court Order Dated 21 .10.2024 

Ms. Priyanka 
Plo Shri Chamail Singh 
Rio Village Satrayan Kalan, Tehsil Suchetgarh and DistrictJammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 
Kashmir Bar Council provisionally for a period of one year from the date of 
issuance of this notification, subject to the verification of his/her Provisional /LL.B 
Degree Certificate from concerned University and verification of his/her character 
and antecedents from ClD. His/her name has been entered under serial 
No.  JK-892-2024  in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht by the advocate before the date of expiry unless the absolute/final 

enrollment as an Advocate is ordered there before.  

By Order /tY4:r: 
Assistant,istrar ( L.P) 

No: /RGILP Dated )j.1O.2O24 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CRC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Priyanka, Advocate 

for information and necessary action. 

Asjsanegtrar ( L.P) 
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HIGH COURT OF JAM1V1U & KASLIMIR AND LADAKH AT SRI]NAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATI ON  

No: IRGILP Dated: .10.2024 

It is hereby notified that vide High Court Order Dated 21.10.2024 

Ms. Priyanshi Manhas 
D/o Shri Kuldeep Singh Manhas 
Rio Village Deichak Near Borh Draink, 
Tehsil-Jammu West and District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 
Kashmir Bar Council provisionally for a period of one year from the date of 
issuance of this notification, subject to the verification of his/her Provisional /LL.B 
Degree Certificate from concerned University and verification of his/her character 
and antecedents from ClD. His/her name has been entered under serial 
No.  JK-893-2 024  in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht by the advocate before the date of expiry unless the absolute/final  

enrollment as an Advocate is ordered there before.  

By Order 
Astnteistrar ( L.P) 

No: l IRG/LP Dated .10.2024 

Copy forwarded to the: - 
1. Principal District and Sessiohs Judge, Jammu 
2: Secretary, Bar Council of India, New Delhi 
3: Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Priyanshi Manhas, Advocate 

for information and necessary action. 

As,ant Registrar ( L.P) 
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HIGH COURT OF JAMMU & KASIIMJR AND LADAKH AT SRUNAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATI ON  

No: /RG/LP Dated: )-'\ .10.2024 

   

      

It is hereby notified that vide High Court Order Dated 21 .10.2024 

Mr. Rahul Bhagiyal 
Sb Shri Ajit Kumar 
R/o Siot, Sunderbani, Tehsil Siot District Rajouri 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 
Kashmir Bar Council provisionally for a period of one year from the date of 
issuance of this notification, subject to the verification of his/her Provisional /LL.B 
Degree Certificate from concerned University and verification of his/her character 
and antecedents from OlD. His/her name has been entered under serial 
No.  JK-894-2024  in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht by the advocate before the date of expiry unless the absolute/final  

enrollment as an Advocate is ordered there before.  

By Order /.er- 
Assistaht Ristrar ( L.P) 

No: RCi /RG/LP Dated .10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Rajouri 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President District Bar Association, Rajouri 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Rahul Bhagiyal, Advocate 

for information and necessary action. 

Assistaht R  istrar ( L.P) 



Assistant egitrar ( L.P) 

IL 
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HIGH COURT OF JAMMU & KASBMIR AND LADAKH AT SRPiAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: IRGILP Dated:  .10.2024 

    

It is hereby notified that vide High Court Order Dated 21.10.2024 

Mr. Rikshit Sharma 
Sb Shri Joginder Kumar 
R/o H.No. 125, Toph Sher KhaniaTehsil and District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 
Kashmir Bar Council provisionally for a period of one year from the date of 
issuance of this notification, subject to the verification of his/her Provisional /LL.B 
Degree Certificate from concerned University and verification of his/her character 
and antecedents from CID. His/her name has been entered under serial 
No.  JK-895-2 024  in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht by the advocate before the date of expiry unless the absolute/final  

enrollment as an Advocate is ordered there before.  

By Order 
• Assi ant Pegistrar ( L.P) 

No: IRG/LP Dated .10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Rikshit Sharma, Advocate 

for information and necessary action. 
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HIGH COURT OF JAMMU & KASBMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* ** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: -zL'.\ /RG/LP Dated: \  .10.2024 

It is hereby notified thatvide High Court Order Dated 21.10.2024 

Mr. Rishiv Sharma 
Sb Shri Rajinder Parshad Sharma 
Rio Ward No. 5 MC Nowshera MLA Street, 
Tehsil Nowshera, District Rajouri 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 
Kashmir Bar Council provisionally for a period of one year from the date of 
issuance of this notification, subject to the verification of his/her Provisional /LL.B 
Degree Certificate from concerned University and verification of his/her character 
and antecedents from CID. His/her name has been entered under serial 
No.  JK-896-2024  in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht by the advocate before the date of expiry unless the absolute/final 

enrollment as an Advocate is ordered there before. / 

By Order 
Assjthnt gistrar ( L.P) 

No: -S/RG/LP Dated 2' .10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Rajouri 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President District Bar Association, Rajouri. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Rishiv Sharma, Advocate 

for information and necessary action. () 

Assistant êgistrar ( L.P) 
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HIGH COURT OF JAMMU & KASRMIR AND LADAKII AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOT IF I CATI ON  

No: IRG/LP Dated:  .10.2024 

It is hereby notified.that vide High Court Order Dated 21.10.2024 

Mr. Rudra Pratap Singh Jamwal 
Sb Shri Rameshwar Singh Jamwal 
R/o H.No. 72, Sector-5, Trikuta Nagar, Tehsil & District Jainmu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 
Kashmir Bar Council provisionally for a period of one year from the date of 
issuance of this notification, subject to the verification of his/her Provisional /LL.B 
Degree Certificate from concerned University and verification of his/her character 
and antecedents from CID. His/her name has been entered under serial 
No.  JK-897-2024  in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht by the advocate before the date of expiry unless the absolute/final 

enrollment as an Advocate is ordered there before.  

By Order 

 

AssitañFistrar ( L.P) 

No: 1RG/LP Dated 2' .10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Rudra Pratap Singh Jamwal, Advocate 

for information and necessary action. 

Ass tant egthtrar ( L.P) 
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HIGH COUT OF JAMMU & KASHMIR AND LADAKEJ AT S1UNAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  2R1 2JL -\/RG/LP Dated: .10.2024 

It is hereby notified that vide High Court Order Dated 21 .1 0.2024 

Ms. Shagun 
DIo Shri Pankaj Kumar 
R/o H.No. 414-A, Bakshi Nagar Tehsil and District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 
Kashmir Bar Council provisionally for a period of one year from the date of 
issuance of this notification, subject to the verification of his/her Provisional /LL.B 
Degree Certificate from concerned University and verification of his/her character 
and antecedents from CID. His/her name has been entered under serial 
No.  JK-898-2024  in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

sought by the advocate before the date of expiry unless the absolute/final  

enrollment as an Advocate is ordered there before.  

By Order 

 

Assista'n'R4jistrar ( L.P) 

No: IRGILP Dated'L .10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Shagun, Advocate 

for information and necessary action. 

Assistant R  istrar ( L.P) 
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HIGH COURT OF JAMMLJ & KASI-IMIR AND LADAKH AT S1UNAGAR 
(1ixercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATI ON  

No: /RG/LP Dated: .10.2024 

It is hereby notified that vide High Court Order Dated 21.10.2024 

Ms. Shallu Banshal 
D/o Shri Darshan Lal 
R/o Village Kamore, Tehsil-Ramgarh and District Samba 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 
Kashmir Bar Council provisionally for a period of one year from the date of 
issuance of this notification, subject to the verification of his/her Provisional /LL.B 
Degree Certificate from concerned University and verification of his/her character 
and antecedents from CID. His/her name has been entered under serial 
No.  JK-899-2024  in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht by the advocate before the date of expiry unless the absolute/final 

enrollment as an Advocate is ordered there before.  

By Order 
Assistant Rgjstrar ( L.P) 

No: /RG/LP Dated )_ht.1O.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Samba 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President District Bar Association, Samba 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Shallu Banshal, Advocate 

for information and necessary action. 

.1 

AssLstan 9çgi rar(L.P) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOT IF I CATI ON  

No: )-\ JRG/LP Dated: )- .10.2024 

It is hereby notified that vide High Court Order Dated 21.10.2024 

Ms. Sheetal Devi 
D/o Sanjay Kumar 
RIo Neeli Nalla, P.O Barolla, Tehsil & District Udhampur 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 
Kashmir Bar Council provisionally for a period of one year from the date of 
issuance of this notification, subject to the verification of his/her Provisional /LL.B 
Degree Certificate from concerned University and verification of his/her character 
and antecedents from CID. His/her name has been entered under serial 
No.  JK-900-2024  in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought by the advocate before the date of expiry unless the absolute/final 

enrollment as an Advocate is ordered there before.  

ByOrder 
Assisa t Re :strar ( L.P) 

No:' T\ /RG/LP Dated )_tj.1O.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Udhampur 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President District Bar Association, Udhampur. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keepin.g record of the same. 
7. Ms. Sheetal Devi, Advocate 

for information and necessary action. 

Assistant Rgtrar ( L.P) 
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HIGH COURT OF JAMMU & KASBMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OIl F I CATI ON  

No: /RG/LP Dated: .10.2024 

   

      

It is hereby notified that vide High Court Order Dated 21 .10.2024 

Ms. Shivani Chalotra 
D/o Sh.Ashok Kumar 
Rio Village Shahpur Brahmna, P.O Rehal, Tehsil Bishnah, District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 
Kashmir Bar Council provisionally for a period of one year from the date of 
issuance of this notification, subject to the verification of his/her Provisional /LL.B 
Degree Certificate from concerned University and verification of his/her character 
and antecedents from ClD. His/her name has been entered under serial 
No.  JK-901-2024  in the roll of Advocates maintained by this Registry. 

The renewallextension of provisional licence/enrollment must be  

souqht by the advocate before the date of expiry unless the absolute/final  

enrollment as an Advocate is ordered there before.  

By Order 

 

AssistatffRJstrar ( L.P) 

No: -k IRGILP Dated ' .10.2024 

Copy forwarded to the: - 
I Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Shivani Chalotra, Advocate 

for information and necessary action. 

Assistant R  istrar ( L.P) 



45 

HIGH COUTRT OF JAMMIJ & KASHMIR AND LADAKII AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

PROVISIONAL 
ENROLLMENT 

N OTI F I CAll ON  

No: S'* t1 IRGILP Dated:  .10.2024 

It is hereby notified that vide High Court Order Dated 21 .10.2024 

Ms. Shreya Sharma 
D/o Shri Rishi Kumar Sharma 
Rio Village Panditgam, Tehsil and District Kishtwar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 
Kashmir Bar Council provisionally for a period of one year from the date of 
issuance of this notification, subject to the verification of his/her Provisional /LL.B 
Degree Certificate from concerned University and verification of his/her character 
and antecedents from CID. His/her name has been entered under serial 
No.  JK-902-2024  in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht by the advocate before the date of expiry unless the absolute/final  

enrollment as an Advocate is ordered there before.  

By Order 
Astane " strar ( L.P) 

No: /RGILP Dated)' .10.2024 

Copy forwarded to the: - 
1.' Principal District and Sessions Judge, Kishtwar 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President District Bar Association, Kishtwar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Shreya Sharma, Advocate 

for information and necessary action. 

AsisjanRegitrar ( L.P) 
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HIGH COURT OF JAMMU & KASIIMIR AND LADAKB AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*. * * 

PROVISIONAL 
ENROLLMENT 

N Oil F ICATION  

No:  )k\ IRGILP Dated: .10.2024 

It is hereby notified that vide High Court Order Dated 21.10.2024 

Mr. Siddhant Manhas 
Sb Sh. Rameshwar Singh Manhas 
Rio Krishna Nagar Maralia Miran Sabib, Tehsil R.S Pura, District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 
Kashmir Bar Council provisionally for a period of one year from the date of 
issuance of this notification, subject to the verification of his/her Provisional /LL.B 
Degree Certificate from concerned University and verification of his/her character 
and antecedents from CID. His/her name has been entered under serial 
No.  JK-903-2024  in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licencelenrollment must be  

souqht by the advocate before the date of expiry unless the absolute/final  

enrollment as an Advocate is ordered there before.  

By Order 
Asaiartej)strar ( L.P) 

No: \ IRGILP Dated)' .10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Siddhant Manhas, Advocate 

for information and necessary action. 

/M&7 

Asistant Regtrar ( L.P) 
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HIGH COURT OF JAMMU & KASIIMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: IRGILP Dated:  \  .10.2024 

It is hereby notified that vide High Court Order Dated 21 .10.2024 

Mr. Sidharath Verma 
Sb Shri Sham Lal 
Rio Ward No. 65, Barnai, Tehsil and District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 
Kashmir Bar Council provisionally for a period of one year from the date of 
issuance of this notification, subject to the verification of his/her Provisional /LL.B 
Degree Certificate from concerned University and verification of his/her character 
and antecedents from CID. His/her name has been entered under serial 
No.  JK-904-2024  in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht by the advocate before the date of expiry unless the absolute/final  

enrollment as an Advocate is ordered there before.  
,1 

By Order 
Asistatistrar ( L.P) 

1RGILP Dated 1O.2O24 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Sidharath Verma, Advocate 

for information and necessary action. 

As is an'fReistrar ( L.P) 
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HIGH COURT OF JAMMU & KASHMLR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATI ON  

No: /RGILP Dated: .10.2024 

It is hereby notified that vide High Court Order Dated 21.10.2024 

Ms. Simran Sharma 
D/o Shri Subash Chander Sharma 
R/o Ward No. 5, Village Harnota, Tehsil Ramkot District Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 
Kashmir Bar Council provisionally for a period of one year from the date of 
issuance of this notification, subject to the verification of his/her Provisional /LL.B 
Degree Certificate from concerned University and verification of his/her character 
and antecedents from CID. His/her name has been entered under serial 
No.  JK-905-2024  in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht by the advocate before the date of expiry unless the absolute/final 

enrollment as an Advocate is ordered there before.  

By Order 

 

Asistajit istrar ( L.P) 

No: r/RGILP Dated .10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kathua 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President District Bar Association, Kathua. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Simran Sharma, Advocate 

for information and necessary action. 

Asstanistrar ( L.P) 
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HIGH COIT OF JAMMU & KASI]MIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* ** 

PROVISIONAL 
ENROLLMENT 

N Oil F I CATI ON  

No: /RG/LP Dated: .10.2024 

It is hereby notified that vide High Court Order Dated 21.10.2024 

Mr. Simrandeep Singh 
Sb Shri Balwant Raj 
R/o Village Chowki Handan, Tehsil Nowshera, District Rajouri 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 
Kashmir Bar Council provisionally for a period of one year from the date of 
issuance of this notification, subject to the verification of his/her Provisional /LL.B 
Degree Certificate from concerned University and verification of his/her character 
and antecedents from CID. His/her name has been entered under serial 
No.  JK-906-2 024  in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought by the advocate before the date of expiry unless the absolute/final 

enrollment as an Advocate is ordered there before.  

By Order 
Asitantistrar ( L.P) 

IRG/LP Dated 2.1O.2O24 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Rajouri 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President District Bar Association, Rajouri. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Simrandeep Singh, Advocate 

for information and necessary action. 

Assistart Rejistrar ( L.P) 
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HIGH COURT OF JAMMU & KASHM[R AND LADAKII AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATI ON  

No:  )\ /RG/LP Dated: ')-"-\ .10.2024 

   

It is hereby notified that vide High Court Order Dated 21.10.2024 

Ms. Taniya Singh Pawar 
D/o Shri Keshav Dev Singh 
Rio H.No. 60, Shahbad Colony, Bahu Fort, Tehsil-Bahu and District-Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 
Kashmir Bar Council provisionally for a period of one year from the date of 
issuance of this notification, subject to the verification of his/her Provisional /LL.B 
Degree Certificate from concerned University and verification of his/her character 
and antecedents from CID. His/her name has been entered under serial 
No.  JK-907-2024  in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought by the advocate before the date of expiry unless the absolute/final 

enrollment as an Advocate is ordered there before. 

By Order 
Assistat Re 

IRGILP Dated )-'.1O.2O24 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Taniya Singh Pawar, Advocate 

for information and necessary action. 

Asistant'  Regtrar ( L.P) 
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HIGH COURT OF JAMMU & KASJIM AND LADAKH AT SRThAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

N OTIF I CATI ON  

NoJ) IRGILP Dated:  1'-\  .10.2024 

It is hereby notified that vide High Court Order Dated 21.10.2024 

Mr.Tushar Khajuria 
Sb Shri Suraj Khajuria 
Rio Patoli Mangotrian Tehsil and District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 
Kashmir Bar Council provisionally for a period of one year from the date of 
issuance of this notification, subject to the verification of his/her Provisional /LL.B 
Degree Certificate from concerned University and verification of his/her character 
and antecedents from OlD. His/her name has been entered under serial 
No.  JK-908-2024  in the roll of Advocates maintained by this Registry. 

The renewallextension of provisional licence/enrollment must be  

souqht by the advocate before the date of expiry unless the absolute/final  

enrollment as an Advocate is ordered there before.  

By Order 

No: IA-  '\ IRGILP Dated r2_\.1O.2O24 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CRC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr.Tushar Khajuria, Advocate 

for information and necessary aótion. 

Astant'RegLrar ( L.P) 
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HIGH COURT OF JAMMIJ & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: t IRGILP Dated: .10.2024 

it is hereby notified that vide High Court Order Dated 21 .10.2024 

Ms. Vanshika Manhas 
D/o Shri Manjeet Singh Manhas 
Rio Village Pernote, Prem Nagar, Tehsil Thathri, District Doda. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 
Kashmir Bar Council provisionally for a period of one year from the date of 
issuance of this notification, subject to the verification of his/her Provisional /LL.B 
Degree Certificate from concerned University and verification of his/her character 
and antecedents from OlD. His/her name has been entered under serial 
No.  JK-909-2024  in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

sought by the advocate before the date of expiry unless the absolutelfinal  

enrollment as an Advocate is ordered there before.  

Assista$  istrar ( L.P) 
By Order 

No: IRGILP Dated 2' .10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President District Bar Association, Doda. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Vanshika Manhas, Advocate 

for information and necessary action. 

Assista 



istrar ( L.P) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRJ]AGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:\\ IRGILP Dated: 2'-\ .10.2024 

    

It is hereby notified that vide High Court Order Dated 21.10.2024 

Ms. Vanshika Bhargav 
D/o Shri Bhola Ram 
Rio Ward No. 13, Tehsil and District Rajouri 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 
Kashmir Bar Council provisionally for a period of one year from the date of 
issuance of this notification, subject to the verification of his/her Provisional /LL.B 
Degree Certificate from concerned University and verification of his/her character 
and antecedents from CID. His/her name has been entered under serial 
No.  JK-910-2024  in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht by the advocate before the date of expiry unless the absolute/final  

enrollment as an Advocate is ordered there before.  

By Order 
Ass 

No: \ /RG/LP Dated rj .1O.2O24 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Rajouri 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President District Bar Association, Rajouri. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Vanshika Bhargav, Advocate 

for information and necessary action. 

./- 
Asaistant Registrar ( L.P) 



54 

HIGH COURT OF JAMMU & KASHMIR AND LADAKFI AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PRO VlSI ONAL 
ENROLLMENT 

NOTIFICATION  

No:)-\ 2-"\ /RG/LP Dated: 
()_

 .10.2024 

It is hereby notified that vide High Court Order Dated 21.10.2024 

Mr. Varshul Tagotra 
Sb Shri Rajinder Kumar Sharma 
R/o H.No. 52 Maheshpura Tehsil and District-Jammu. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 
Kashmir Bar Council provisionally for a period of one year from the date of 
issuance of this notification, subject to the verification of his/her Provisional /LL.B 
Degree Certificate from concerned University and verification of his/her character 
and antecedents from CID. His/her name has been entered under serial 
No.  JK-911-2024  in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional ilcence/enroilmefit must be  

souqht by the advocate before the date of expiry unless the absolute/final 

enrollment as an Advocate is ordered there before.  

By Order 
Assis,trIIReçstrar ( L.P) 

No:' '\ cIRG/LP Dated -'1.1O.2O24 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Varshul Tagotra, Advocate 

for information and necessary action. 

iLr
Assist1Regi trar ( L.P) 



I 
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HIGH COURT OF JAMMU & KASIIMIIR AND LADAKIT AT SR1]AGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

N OTI F I CAT I ON  

No:h\ ?-O) -  /RGILP Dated:  .10.2024 

It is hereby noUfied that vide High Court Order Dated 21.10.2024 

Mr. Vishal Raina 
Sb Late Sh. Dev Raj Raina 
R/o Berhail, Beoli, Tehsil and District Doda 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 
Kashmir Bar Council provisionally for a period of one year from the date of 
issuance of this notification, subject to the verification of his/her Provisional /LL.B 
Degree Certificate from concerned University and verification of his/her character 
and antecedents from OlD. His/her name has been entered under serial 
No.  JK-912-2024  in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

sought by the advocate before the date of expiry unless the absolute/final  

enrollment as an Advocate is ordered there before. 

By Order 
Assistit Fdistrar ( L.P) 

No:c2 1IR  Dated .10.2024 

Copy forwarded to the: 
1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President District Bar Association, Doda. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Vishal Raina, Advocate 

for information and necessary action. 

Assistt Registrar ( L.P) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SR1NAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOT I FIG AT ION  

No:  bS'\ 2O7-"\IRGlLP Dated: ')-'i  .10.2024 

It is hereby notified that vide High Court Order Dated 21.10.2024 

Mr. Yougesh Kumar Pandey 
Sb Shri Subash Chander 
Rio Village Mukhra Tehsil Phallian, District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jarnmu and 
Kashmir Bar Council provisionally for a period of one year from the date of 
issuance of this notification, subject to the verification of his/her Provisional /LL.B 
Degree Certificate from concerned University and verification of his/her character 
and antecedents from CID. His/her name has been entered under serial 
No.  JK-913-2024  in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht by the advocate before the date of expiry unless the absolute/final 

enrollment as an Advocate is ordered there before. 

By Order 
Ass ist 

No: S )$& IRG/LP Dated7'J .10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Yougesh Kumar Pandey, Advocate 

for information and necessary action. 

7— 

istrar ( L.P) 
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HIGH COURT OF JA1Y[MU & KASBMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: )J 0\ )_'fl_(RG/LP Dated: .10.2024 

It is hereby notified that vide High Court Order Dated 21.10.2024 

Mr. Arjun Verma 
Sb Shri Sham Lal 
Rio H.No. 419, Pacca Talab, Bahu Fort, Tehsil Bahu, District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Janimu and 
Kashmir Bar Council provisionally for a period of one year from the date of 
issuance of this notification subject to the verification of his/her Provisional /LL.B 
Degree Certificate from concerned University and verification of his/her character 
and antecedents from CID. His/her name has been entered un.der serial 
No.  JK-914-2024  in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht by the advocate before the date of expiry unless the absolute/final  

enrollment as an Advocate is ordered there before.  

By Order 
Assisñt istrar ( L.P) 

No:\ —IRG/LP Dated 2i-) .1O2O24 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of india, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of' J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Arjun Verma, Advocate 

for information and necessary action. 
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HIGH COURT OF JAMTJ & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* ** 

PROVISIONAL, 
ENROLLMENT 

NOTIFICATION  

No: 2 S\ \ Sl-t1/RG/LP Dated:  --'  .10.2024 

It is hereby notified that vide High Court Order Dated 21 .10.2024 

Mr. Atul Khajuria 
Sb Shri Ram Paul Khajuria 
Rio Lohara Kot, Tehsil Sunderbani and District Rajouri. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 
Kashmir Bar Council provisionally for a period of one year from the date of 
issuance of this notification, subject to the verification of his/her Provisional /LL.B 
Degree Certificate from concerned University and verification of his/her character 
and antecedents from CID. His/her name has been entered under serial 
No.  JK-915-2024  in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht by the advocate before the date of expiry unless the absolute/final 

enrollment as an Advocate is ordered there before.  

By Order 

 

Assisnt Réjistrar ( L.P) 

/RG/LP Dated .10.2024 

Copy forwarded to the: - 
I Principal District and Sessions Judge, Rajouri 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Atul Khajuria, Advocate 

for information and necessary action. 

Assistant RWgistrar ( L.P) 
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HiGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* ** 

PROVISIONAL 
ENROLLMENT 

NOTJH CATiON  

No: Lt T\IRGILP Dated: .10.2024 

It is hereby notified that vide High Court Order Dated 21.10.2024 

Ms. Shivani Devi 
Dlo Shri Shyam Singh 
Rio Satrari Majalta, Tehsil Majalta, District Udhampur 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 
Kashmir Bar Council provisionally for a period of one year from the date of 
issuance of this notification, subject to the verification of his/her Provisional /LL.B 
Degree Certificate from concerned University and verification of his/her character 
and antecedents from CID. His/her name has been entered under serial 
No.  JK-916-2024  in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

soucjht by the advocate before the date of expiry unless the absolutelfinal 

enrollment as an Advocate is ordered there before.  

By Order 
Assis,tnt Fjistrar ( L.P) 

No: IRGILP Dated L.1O.2O24 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Udhampur 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President District Bar Association, Udhampur. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Shivani Devi, Advocate 

for information and necessary action. 
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HIGH COURT OF JAMMTJ & KASHMIR AND LADAKET AT SREAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

N OTt FICATION  

No: c\ 2'\/RG/LP Dated:  .10.2024 

It is hereby notified that vide High Court Order Dated 21.102024 

Mr. Bhanu Pratap Singh 
Sb Shri Sher Singh 
Rio Village Panassa Tehsil Thakrakote, District Reasi 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 
Kashmir Bar Council provisionally for a period of one year from the date of 
issuance of this notification, subject to the verification of his/her Provisional /LL.B 
Degree Certificate from concerned University and verification of his/her character 
and antecedents from CID. His/her name has been entered under serial 
No.  JK-91 7-2024  in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht by the advocate before the date of expiry unless the absolute/final 

enrollment as an Advocate is ordered there before.  

By Order / 
Assant;Resstrar( L.P) 

No: tH@ IRGILP Dated .10.2024
u 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Reasi 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President District Bar Association, Reasi. 
5. CPC eCourts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Bhanu Pratap Singh, Advocate 

for information and necessary action. 

RegLtrar ( L.P) 
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HIGH COURT OF JANMU & KASHMI[R AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION 

No: IRGILP Dated:  .10.2024 

It is hereby notified that vide High Court Order Dated 21.10.2024 

Mr. Shabir Hussain Butt 
Sb Shri Ghulam Mohd. Butt 
R/o Ward No. 8, ILNo. 124, Gudhali Mohalla, Tebsil and District Kishtwar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 
Kashmir Bar Council provisionally for a period of one year from the date of 
issuance of this notification, subject to the verification of his/her Provisional /LL.B 
Degree Certificate from concerned University and verification of his/her character 
and antecedents from CID. His/her name has been entered under serial 
No.  JK-918-2024  in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

sought by the advocate before the date of expiry unless the absolutelfinal 

enrollment as an Advocate is ordered there before.  

By Order
Ass sta Registrar ( L.P) 

No: —7/RG/LP Dated .10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kishtwar 
2. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
3. President District Bar Association, Kishtwar. 
4. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
5. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
6. Mr. Shabir Hussain Butt, Advocate 

for information and necessary action. 

AssistañtRelstrar ( L.P) 
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HIGH COURT OF JAMMU & KASHIMLR AND LADAKII AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATI ON  

No: &\ )J) -   /RG/LP Dated: .10.2024 

It is hereby notified that vide High Court Order Dated 21.10.2024 

Ms. Nidhi Magotra 
D/o Shri Rajender Kumar Magotra 
R/o H.No. 50, Subash Nagar, Digiana, Tehsil and District Jaminu. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 
Kashmir Bar Council provisionally for a period of one year from the date of 
issuance of this notification, subject to the verification of his/her Provisional /LL.B 
Degree Certificate from concerned University and verification of his/her character 
and antecedents from CID. His/her name has been entered under serial 
No.  JK-919-2024  in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht by the advocate before the date of expiry unless the absolute/final  

enrollment as an Advocate is ordered there before.  

By Order 
Assis(ant egistrar ( L.P) 

No:  @ /RG/LP Dated 1O.2O24 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. GPO e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Nidhi Magotra, Advocate 

for information and necessary action. 

An jistrar ( L.P) 
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hUGH COURT OF JAMMU & KASHMIR AND LADAKII AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PRO VlSI ONAL 
ENROLLMENT 

N OTI F I CATI ON  

No: \ \ -)-'\IRGILP Dated:  .10.2024 

It is hereby notified that vide High Court Order Dated 21.10.2024 

Mr. Anukul Nagyal 
Sb Shri Anil Kumar 
Rio Village Chowki Handan, P.O Chowki, Tehsil Nowshera, District Rajouri. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 
Kashmir Bar Council provisionally for a period of one year from the date of 
issuance of this notification, subject to the verification of his/her Provisional /LL.B 
Degree Certificate from concerned University and verification of his/her character 
and antecedents from Gb. His/her name has been entered under serial 
No.  JK-920-2 024  in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht by the advocate before the date of expiry unless the absolute/final  

enrollment as an Advocate is ordered there before.  

By Order 
Assitn &gistrar ( L.P) 

No: \€\ S)-Q& /RG/LP Dated 2-j 1O.2O24 

Copy forwarded to the: - 
I Principal Districtand Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President District Bar Association, Rajouri. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Anukul Nagyal, Advocate 

for information and necessary action. 

A7/staritç istrar ( L.P) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SR1AGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NO TI FIG AT ION  

No: c\  - -\IRGILP Dated:  .10.2024 

It is hereby notified that vide High Court Order Dated 21 .10.2024 

Mr. Deepak Kumar Sangral 
Sb Shri Raj Kumar 
R/o Gho Rakwalan P.O Gho Bhahmaria, Tehsil Ramgarh, District Samba. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 
Kashmir Bar Council provisionally for a period of one year from the date of 
issuance of this notification, subject to the verification of his/her Provisional /LL.B 
Degree Certificate from concerned University and verification of his/her character 
and antecedents from OlD. His/her name has been entered under serial 
No.  JK-921-2024  in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht by the advocate before the date of expiry unless the absolute/final 

enrollment as an Advocate is ordered there before.  

By Order 
AssistaitR:j istrar ( L.P) 

No: WJ\ç/RG/LP Dated .10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Samba 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President District Bar Association, Samba 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Deepak Kumar Sangral, Advocate 

for information and necessary action 
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HIGH COURT OF JAMM[J & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

'* * * 

PROVISIONAL 
ENROLLMENT 

N OTIFI CATION  

No:  —Zs )-\ /RG/LP Dated: .10.2024 

It is hereby notified that vide High Court Order Dated 21.10.2024 

Ms. Abroo Chowdhary 
Dlo Mohd. Farooq 
Rio Ward No. 05, Village Gurdhan Pain, Tehsil and District Rajouri. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 
Kashmir Bar Council provisionally for a period of one year from the date of 
issuance of this notification, subject to the verification of his/her Provisional /LL.B 
Degree Certificate from concerned University and verification of his/her character 
and antecedents from CID. His/her name has been entered under serial 
No.  JK-922-2024  in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht by the advocate before the date of expiry unless the absolute/final 

enrollment as an Advocate is ordered there before.  

By Order içv' 
Assista 't 7eJistrar ( L.P) 

No: J-JRG/LP Dated .10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Rajouri 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President District Bar Association, Rajouri. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Abroo Chowdhary, Advocate 

for information and necessary action. 
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HIGH COURT OF JAMMU & KASIIMJIR AND LADAKEI AT S1UNAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: "* )_Q_'-\IRGILP Dated: .10.2024 

It is hereby notified that vide High Court Order Dated 21.102024 

Mr. Ansh Gupta 
Sb Shri Sandeep Mahajan 
Rio H.No. 316, Sector-i, Lane No.6 Nanak Nagar, 
Tehsil Bahu, District Jammu. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 
Kashmir Bar Council provisionally for a period of one year from the date of 
issuance of this notification, subject to the verification of his/her Provisional /LL.B 
Degree Certificate from concerned University and verification of hs/her character 
and antecedents from CID. His/her name has been entered under serial 
No.  JK-923-.2024  in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought by the advocate before the date of expiry unless the absolute/final 

enrollment as an Advocate is ordered there before.  

By Order 
Ass ist Feistrar ( L.P) 

/RG/LP Dated9 .10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC eCourts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Ansh Gupta, Advocate 

for information and necessary action. 

Assisnt Rristrar ( L.P) 
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HIGH COURT OF JAMMU & KASBMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:2 IRGILP Dated:  .10.2024 

It is hereby notified that vide High Court Order Dated 21.10.2024 

Mr. Aditya Partap Singh 
Sb Shri Tarlochan Singh 
RIo Ward No. 8, DewalfDher near Church, Tehsil l3illawar District Kathua. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 
Kashmir Bar Council provisionally for a period of one year from the date of 
issuance of this notification, subject to the verification of his/her Provisional /LL.B 
Degree Certificate from concerned University and verification of his/her character 
and antecedents from CID. His/her name has been entered under serial 
No.  JK-924-2 024  in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht by the advocate before the date of expiry unless the absolute/final  

enrollment as an Advocate is ordered there before.  

By Order 
Assista t Rgistrar ( L.P) 

() L-- 
No: '1(1 €(O -(7. /RG/LP Dated .10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kathua 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President District Bar Association, Kathua. 
5. CRC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Aditya Partap Singh, Advocate 

for information and necessary action. 

AsantRe istrar ( L.P) 
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• HIGH COURT OF JAMMU & KASEIMIR AND LADAK[I AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* ** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: /RG/LP Dated: e2_(.1  .10.2024 

it is hereby notified that vide High Court Order Dated 21 .1 0.2024 

Ms. Saijal Raina 
D/o Shri Kewal Krishan 
Rio Lower Gadi Garh, near Tehsil, Tehsil- Lower Gadi Garh and District 
Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 
Kashmir Bar Council provisionally for a period of one year from the date of 
issuance of this notification, subject to the verification of his/her Provisional /LL.B 
Degree Certificate from concerned University and verification of his/her character 
and antecedents from CID. His/her name has been entered under serial 
No.  JK-925-2024  in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht by the advocate before the date of expiry unless the absolutelfinal  

enrollment as an Advocate is ordered there before.  

By Order 

 

Assis
7
tait e'gtrar ( L.P) 

No: /RG/LP Dated 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jani.mu 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CFC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Saijal Raina, Advocate 

for information and necessary action. 

Assiant Reçtrar ( L.P) 
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HIGH COURT OF JAMMIJ & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

N OTIFI CATION  

No:  )-\ \2t2--\ IRGILP Dated: )—i .10.2024 

   

It is hereby notified that vide High Court Order Dated 21.10.2024 

Mr. Nishan Singh 
Sb Shri Jagjit Singh 
Rio Village Chohala, Tehsil R.S Pura District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 
Kashmir Bar Council provisionally for a period of one year from the date of 
issuance of this notification, subject to the verification of his/her Provisional /LL.B 
Degree Certificate from concerned University and verification of his/her character 
and antecedents from OlD. His/her name has been entered under serial 
No.  .JK-926-2024  in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought by the advocate before the date of expiry unless the absolute/final 

enrollment as an Advocate is ordered there before.  

By Order 
Ass ist*nt Igistrar ( L.P) 

No: /RGILP Dated-/.1O.2O24 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Nishan Singh, Advocate 

for information and necessary action. 

Ass istán R gistrar ( L.P) 
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HIGH COURT OF JAMMU & KASBMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATI ON  

No:  -' \ 2Xs)J1/RG/LP Dated: )- i  .10.2024 

It is hereby notified that vide High Court Order Dated 21.10.2024 

Mr. Sandesh Singh 
Sb Shri Jagdish Raj Thakur 
R/o Village Gadh BPO Kukerwas, Tehsil Drabshalla District Kishtwar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 
Kashmir Bar Council provisionally for a period of one year from the date of 
issuance of this notification, subject to the verification of his/her Provisional /LL.B 
Degree Certificate from concerned University and verification of his/her character 
and antecedents from CID. His/her name has been entered under serial 
No.  JK-927-2024  in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

sought by the advocate before the date of expiry unless the absolute/final  

enrollment as an Advocate is ordered there before.  

By Order / 1 

Assistdnt Re.istrar ( L.P) 

LJRGILP Dated 10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kishtwar 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President District Bar Association, Kishtwar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Sandesh Singh, Advocate 

for information and necessary action. 

Assistant 9distrar ( L.P) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Ear Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N Oil F I CAll ON  

No: 2rcyRGILP Dated: it1   .10.2024 

It is hereby notified that vide High Court Order Dated 21.10.2024 

Ms. Awanya Sharma 
DIo Shri Ajay Sharma 
Rio H.No. 419 Lane No. 1 Colonels Colony Talab Tillo Bohri, 
Tehsil and District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 
Kashmir Bar Council provisionally for a period of one year from the date of 
issuance of this notification, subject to the verification of his/her Provisional /LL.B 
Degree Certificate from concerned University and verification of his/her character 
and antecedents from CID. His/her name has been entered under serial 
No.  JK-928-2024  in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht by the advocate before the date of expiry unless the absolute/final  

enrollment as an Advocate is ordered there before.  

By Order /i'1( 
Ass istañt estrar ( L.P) 

No: /RG/LP DatedJ .10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kathua 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President District Bar Association, Kathua. 
5. GPO e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Abhishek Sharma, Advocate 

for information and necessary action. 

/ 
Assistant R 
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HIGH COILRT OF JAMMTJ & KASIJMIR AND LADAKH AT S1UNAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* ** 

PROVISIONAL 
ENROLLMENT 

NOT1 Fl CATiON  

No:  2S\\ -(7_- IRGILP Dated:  .10.2024 

It is hereby notified that vide High Court Order Dated 21.10.2024 

Mr.Aa rush Kapoor 
Sb Sun Rohit Kapoor 
R/o 46New Rehari Tehsil and District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 
Kashmir Bar Council provisionally for a period of one year from the date of 
issuance of this notification, subject to the verification of his/her Provisional /LL.B 
Degree Certificate from concerned University and verification of his/her character 
and antecedents from ClD. His/her name has been entered under serial 
No.  JK-929-2024  in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought by the advocate before the date of expiry unless the absolute/final 

enrollment as an Advocate is ordered there before.  

By Order 
istrar ( L.P) 

No: 
L1 
@? IRG/LP Dated 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mn.Aarush Kapoor, Advocate 

for information and necessary action. 
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HIGH COURT OF JAMMIU & KAS}JMIR AND LADAKH AT SRJINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTiFICATiON  

No:  ) 22i1/RG/LP Dated:  .10.2024 

It is hereby notified that vide High Court Order Dated 21.10.2024 

Mr. Arjun Sharma 
Sb Shri Chaman Lal Sharma 
Rio H.No. 309, Ward No. 17 near J&K Public School Omara Morh, Tehsil 
and District Udhampur. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 
Kashmir Bar Council provisionally for a period of one year from the date of 
issuance of this notification, subject to the verification of his/her Provisional /LL.B 
Degree Certificate from concerned University and verification of his/her character 
and antecedents from do. His/her name has been entered under serial 
No.  JK-930-2024  in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisionaI licence/enrollment must be  

sought by the advocate before the date of expiry unless the absolutelfinal  

enrollment as an Advocate is ordered there before.  

By Order 
Assistt Ristrar ( L.P) 

No: /RG/LP Dated 2  .10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Udhampur 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President District Bar Association, Udhampur. 
5. CPC e-Courts, High Court of J&K and Ladãkh, Srinagar for uploading 

on the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr.Arjun Sharma, Advocate 

for information and necessary action. 

Assista'nt$4jistrar ( L.P) 
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HIGH COURT OF JAMMU & KASHMJR AND LADAKH AT SRLNAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

N OIl F I CAll ON  

No: 2\-\ 2- /RG/LP Dated: .10.2024 

   

It is hereby notified that vide High Court Order Dated 21.10.2024 

1VIr.Akash Pun 
Sb Shri Subash Pun 
Rio H.No. 130 Upper Laxmi Nagar, Sarwal, Tehsil and District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 
Kashmir Bar Council provisionally for a period of one year from the date of 
issuance of this notification, subject to the verification of his/her Provisional /LL.B 
Degree Certificate from concerned University and verification of his/her character 
and antecedents from CD. His/her name has been entered under serial 
No.  JK-931-2024  in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought by the advocate before the date of expiry unless the absolute/final 

enrollment as an Advocate is ordered there before.  

By Order //Yr— 
Assistant Rgistrar ( LP) 

No: IRGILP Dated2 .10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr.Akash Pun, Advocate 

for information and necessary action. 

Ass ista n 
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HIGH COURT OF JAMMU & KASIIMIR AND LADAKH AT S1UNAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFI CATION  

No:  -k\ 7Li /RG/LP Dated:  .10.2024 

It is hereby notified that vide High Court Order Dated 21.10.2024 

Ms. Soudamini Sharma 
DIo Shri Sanjiv Sharma 
R/o Ward No. 3, Shiv Pun near Dream Land Park, 
Telisil and District Kathua. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 
Kashmir Bar Council provisionally for a period of one year from the date of 
issuance of this notification, subject to the verification of his/her Provisional /LL.B 
Degree Certificate from concerned University and verification of his/her character 
and antecedents from CID. His/her name has been entered under serial 
No.  JK-932-2024  in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought by the advocate before the date of expiry unless the absolute/final 

enrollment as an Advocate is ordered there before.  

By Order /r- 
Assist,nt e(istrar ( L.P) 

No: — /RG/LP Dated iL1.10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kathua 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President District Bar Association, Kathua. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Soudamini Sharma, Advocate 

for information and necessary action. 
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HIGH COURT OF JA1VIMU & KASIJMIR kND LADAIU{ AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OTI F I CAT! ON  

IRG/LP Dated:  .10.2024 

It is hereby notified that vide High Court Order Dated 21.10.2024 

Mr. Nitesh Sharma 
S/u Shri Doulat Ram Sharma 
Rio Lamberi Tehsil Nowshera and District Rajouri 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 
Kashmir Bar Council provisionally for a period of one year from the date of 
issuance of this notification, subject to the verification of his/her Provisional /LL.B 
Degree Certificate from concerned University and verification of his/her character 
and antecedents from 010. His/her name has been entered under serial 
No.  JK-933-2024  in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht by the advocate before the date of expiry unless the absolute/final  

enrollment as an Advocate is ordered there before.  

By Order 
Assit'fgistrar ( L.P) 

No: Q — IRG/LP Dated 2J-/io.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Rajouri 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President District Bar Association, Rajouri. 
5. CPC eCourts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Nitesh Sharma, Advocate 

for information and necessary action. 

istrar ( L.P) Assistant Re 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATION  

No: ' —T\ t -\/RG/LP Dated: .10.2024 

It is hereby notified that vide High Court Order Dated 21.10.2024 

Mr. Abdul Ellaleem 
Sb Shri Shoket Ahmed 
R/o Bliati Dhar Village Jugal Tehsil Mendhar District Poonch 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 
Kashmir Bar Council provisionally for a period of one year from the date of 
issuance of this notification, subject to the verification of his/her Provisional /LL.B 
Degree Certificate from concerned University and verification of his/her character 
and antecedents from ClD. His/her name has been entered under serial 
No.  JK-934-2024  in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

sought by the advocate before the date of expiry unless the absolute/final  

enrollment as an Advocate is ordered there before.  

By Order 
Assis,iit,4e1kjistrar ( L.P) 

No: ' /RG/LP Dated 21-f.1O.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Poonch 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President District Bar Association, Poonch. 
5. CRC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Abdul Haleem, Advocate 

for information and necessary action. ,. 

Ass istnt Rdistrar ( L.P) 
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HIGH COURT OF JAMMU & KASIIMIR AND LADAKEI AT S1UNAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:_-T &\ /RG/LP Dated: .10.2024 

It is hereby notified that vide High Court Order Dated 21.10.2024 

Ms. Prinka Bhagat 
D/o Sun Ravi Kumar 
Rio Village Daboh Tehsil and District Samba 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 
Kashmir Bar Council provisionally for a period of one year from the date of 
issuance of this notification, subject to the verification of his/her Provisional /LL.B 
Degree Certificate from concerned University and verification of his/her character 
and antecedents from CID. His/her name has been entered under serial 
No.  JK-935-2024  in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht by the advocate before the date of expiry unless the absolute/final 

enrollment as an Advocate is ordered there before.  

By Order 
Ass isa\iit Fetrar ( L.P) 

No:tl & IRGILP Dated .1O2O24 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Samba 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President District Bar Association, Samba 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Prinka Bhagat, Advocate 

for information and necessary action. 

Assista 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: cDV) IRGILP Dated: .10.2024 

It is hereby notified that vide High Court Order Dated 21.10.2024 

Ms. Neha Sharma 
D/o Shri Brij Lal Sharma 
RIo Dharbadan Thakraie Tehsil and District Kishtwar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 
Kashmir Bar Council provisionally for a period of one year from the date of 
issuance of this notification, subject to the verification of his/her Provisional /LL.B 
Degree Certificate from concerned University and verification of his/her character 
and antecedents from CID. His/her name has been entered under serial 
No.  JF(-936-2024  in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licencelenrollment must be 

sought by the advocate before the date of expiry unless the absolute/final  

enrollment as an Advocate is ordered there before.  

By Order 
Assistntgistrar ( L.P) 

No: &Jr/RG/LP Dated 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kishtwar 
2. Secretary, Ba Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President District Bar Association, Kishtwar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Neha Sharma, Advocate 

for information and necessary action. 

/ 1*h 

AssistantRgistrar ( L.P) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKEE AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

N Oil Fl CATI ON  

No:  2 Co /RG/LP Dated: -'i  .10.2024 

It is hereby notified that vide High Court Order Dated 21.10.2024 

Mr. MohdAdnanKhan 
Sb Shri Aftab Ahmed Khan 
R/o Ward No, 1 Nar Tehsil Men cihar and District Poonch. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 
Kashmir Bar Council provisionally for a period of one year from the date of 
issuance of this notification, subject to the verification of his/her Provisional /LL.B 
Degree Certificate from concerned University and verification of his/her character 
and antecedents from CID. His/her name has been entered under serial 
No.  JK-93 7-2024  in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht by the advocate before the date of expiry unless the absolute/final  

enrollment as an Advocate is ordered there before.  

By Order 
Ass istarif Igistrar ( L.P) 

No:"M L—-/RG/LP Dated .10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Poonch 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President District Bar Association, Poonch. 
5. CPC e-Courts, High Court of. J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Mohd Adnan Khan, Advocate 

for information and necessary action. 

Assistant Igistrar ( L.P) 
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HIGH COURT OF JABvIM(J & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: IRGILP Dated: .10.2024 

ft is hereby notified that vide High Court Order Dated 21.10.2024 

Mr. Saksham Shan 
Sb Shri Sanjeet Kumar Shan 
Rio H.No. 14, Kuleed Tehsil and District Kishtwar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 
Kashmir Bar Council provisionally for a period of one year from the date of 
issuance of this notification, subject to the verification of his/her Provisional /LL.B 
Degree Certificate from concerned University and verification of his/her character 
and antecedents from ClD. His/her name has been entered under serial 
No.  JK-938-2024  in the rofl of Advocates maintained by this Registry. 

The renewal/extension of provisional licencelenrollment must be 

souqht by the advocate before the date of expiry unless the absolute/final 

enrollment as an Advocate is ordered there before.  

By Order 
Assistant Reçstrar ( L.P) 

No: IRGILP Dated .10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kishtwar 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President District Bar Association, Kishtwar 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Saksham Shan, Advocate 

for information and necessary action. 

Assistant Regtrar ( L.P) 
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HIGH COuRT OF JA1VIMU & KASHMIR AND LADAKET AT SR[NAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTI FICATION  

No: /RG/LP Dated: .10.2024 

It is hereby notified that vide High Court Order Dated 21.10.2024 

Ms. Insha Dawood 
D/o Shri Mohd Daud Iqba1 
RIo 114, Ustad Mohalla Kachi Chawni Tehsil and District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 
Kashmir Bar Council provisionally for a period of one year from the date of 
issuance of this notification, subject to the verification of his/her Provisional /LL.B 
Degree Certificate from concerned University and verification of his/her character 
and antecedents from CID. His/her name has been entered under serial 
No.  JK-939-2O24  in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht by the advocate before the date of expiry unless the absolute/final  

enrollment as an Advocate is ordered there before.  

By Order 
Assistant Re strar ( L.P) 

No: /RG/LP Dated .10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President District Bar Association, Kathua. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Insha Dawood, Advocate 

for information and necessary action. 

/A1cY 
Assistant Regtrar ( L.P) 



HIGH COTJRT OF JANMU & KASHMLR AND LADAKH AT SRThAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OTI F ICATI ON  

No: /RG/LP Dated: .10.2024 

It is hereby notified that vide High Court Order Dated 21 .10.2024 

Ms. Guijabeen Khan 
D/o Shri Mohd Azad Khan 
Rio Potha Village Pathana Tehsil Surankote District Poonch. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 
Kashmir Bar Council provisionally for a period of one year from the date of 
issuance of this notification, subject to the verification of his/her Provisional /LL.B 
Degree Certificate from concerned University and verification of his/her character 
and antecedents from CID. His/her name has been entered under serial 
No.  JK-940-2024  in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht by the advocate before the date of expiry unless the absolute/final  

enrollment as an Advocate is ordered there before.  

By Order 
AssistØt Fe'istrar ( L.P) 

No:\-/RG/Lp Dated .10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President District Bar Association, Poonch. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Guijabeen Khan, Advocate 

for information and necessary action. 

Assistañt Reistrar ( L.P) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SIUNAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  C) -\). Y}-RGILP Dated: 2 .10.2024 

It is hereby notified that vide High Court Order Dated 21 .10.2024 

Mr. Molid Avais 
Sb Shri Noor Hussain 
Rio Sanwara Tehsil Gandoh District Doda 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 
Kashmir Bar Council provisionally for a period of one year from the date of 
issuance of this notification, subject to the verification of his/her Provisional /LL.B 
Degree Certificate from concerned University and verification of his/her character 
and antecedents from CID. His/her name has been entered under serial 
No.  JK-941-2024  in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  
sought by the advocate before the date of expiry unless the absolute/final  

enrollment as an Advocate is ordered there before.  

By Order 
Assstát Fgistrar ( L.P) 

IRGILP Datedl1O.2O24 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President District Bar Association, Doda 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Mohd Avais, Advocate 

for information and necessary action. 

7- / ,w.- 
Assistant ejstrar ( L.P) 
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HiGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: S c\)1  /RG/LP Dated: .10.2024 

   

It is hereby notified that vide High Court Order Dated 21.10.2024 

Ms. Neha Gargotra 
Dio Sun Jia Lal 
Rio Amb Gharota Tehsil and District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 
Kashmir Bar Council provisionally for a period of one year from the date of 
issuance of this notification, subject to the verification of his/her Provisional /LL.B 
Degree Certificate from concerned University and verification of his/her character 
and antecedents from CID. His/her name has been entered under serial 
A'o.  JK-942-2 024  in the roll of Advocates maintained by this Registry. 

The renewallextension of provisional licence/enrollment must be 

souqht by the advocate before the date of expiry unless the absolute/final 

enrollment as an Advocate is ordered there before.  

By Order 
Ass istant jistrar ( LP) 

No: IRGILP Dated 2-1O2O24 

Copy krwarded to the: - 
1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CRC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Neha Gargotra, Advocate 

for information and necessary action. 

Assistant Re  
7- 

istrar ( L.P) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OTIF1 CATION  

No: )LIRGILP Dated: .10.2024 

    

It is hereby notified that vide High Court Order Dated 21.10.2024 

Mr. Anmol Singh 
Sb Shri Kamaijeet Singh 
Rio Ward No. 10, Tehsil Arnia District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 
Kashmir Bar Council provisionally for a period of one year from the date of 
issuance of this notification, subject to the verification of his/her Provisional /LL.B 
Degree Certificate from concerned University and verification of his/her character 
and antecedents from CID. His/her name has been entered under serial 
No.  JK-943-2024  in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht by the advocate before the date of expiry unless the absolute/final 

enrollment as an Advocate is ordered there before.  

By Order 
Assist f4jistrar ( L.P) 

L2 c-\  C) / 

No: /RGILP DatecrU/  .10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Anmol Singh, Advocate 

for information and necessary action. 

Asjstant Regltrar (L.P) 



87 

HIGH COURT OF JAMMU & KASTIMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* ** 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATION  

No:  )_([\ -\) b7j/RG/LP Dated: 7L1  .10.2024 

   

It is hereby notified that vide High Court Order Dated 21.10.2024 

Mr. Sayam Pargal 
Sb Shri Suresh Kumar 
Rio Village Mansar, Tehsil Majalta District Udhampur 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 
Kashmir Bar Council provisionally for a period of one year from the date of 
issuance of this notification, subject to the verification of his/her Provisional /LL.B 
Degree Certificate from concerned University and verification of his/her character 
and antecedents from CID. His/her name has been entered under serial 
No.  JK-944-2024  in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought by the advocate before the date of expiry unless the absolute/final  

enrollment as an Advocate is ordered there before.  

By Order 

No 74 ) /RG/LP Dated7- .10.2024 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Udhampur 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President District Bar Association, Udhampur. 
5. CPC e-Cour-ts, High Court of J&K and Ladakh,. Srinagar for uploading 

on the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Sayam Pargal, Advocate 

for information and necessary action. 

Assista?''istrar ( L.P) 

/ 
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HIGH COURT OF JAMMU & KASHMIR ANII) LADAKH AT SRTNAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATI ON  

No:  2€ @ C t2-1 /RG/LP Dated:  .10.2024 

   

It is hereby notified that vide High Court Order Dated 21 .10.2024 

Mr. Akash Sharma 
Sb Shri Muker Jeet Sharma 
Rio Badyal P.O Sanoora Tehsil Rajpura District Samba. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 
Kashmir Bar Council provisionally for a period of one year from the date of 
issuance of this notification, subject to the verification of his/her Provisional /LL.B 
Degree Certificate from concerned University and verification of his/her characte 
and antecedents from CID. His/her name has been entered under serial 
No.  JK-945-2024  in the roll of Advocates maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht by the advocate before the date of expiry unless the absolute/final 

enrollment as an Advocate is ordered there before.  

By Order /'- 
Assisnt Re'istrar ( L.P) 

No:  Dated 2—/.1o.2o24 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Samba 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazeffe. 
4. President District Bar Association, Samba. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading 

on the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Akash Sharma, Advocate 

for information and necessary action. 

Assistar'festrar ( L.P) 

V 
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